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{( ‘ 1 ?5 }-l0.0 Present : The Hon'ble Mr Justlce D.N.
oy . Chowdhury, Vlce-Chalrman.
- : Heard ir B.K. Sharfna learned counsel
“r won s _in o for the applicants and Mr A.Deb Roy,
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be granted Returnamle by four weeks.
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List on 24.11. 2000 for Order. In
‘the meantime the applicants shall not be
dlsengaged and the respondents are . b
directed to allow then to contlnue in
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their reSpec tive service.
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‘ CENTRAL ADMINISTRATIVE TRIBUNAL
] GUWAHATI BINCH.
O.A./RxxX No. . 357 . . . of 2000
o 5.7.2001
DATE OF DECISION ecversnuecano.
>,h§Qb¥P~P%§v§Q§.i?u°t“¢r$ APPLICANT(S)
' MriB.K. Sharma, Mr S. Sarma and
Mr|U.K. Nair
~ b el em e e e e .. . _ ADVOCATE PCR It ARPLICANT(S)
~ VERSUS -
| - . '
ﬁhg Union of India and others RESPONb?NT(S)
fr (. Deb Roy, Sr. C.G.s.C. ADVOCLTE FOR THE
S I S it " REEPONDENTS .

T _;\4..,-_ 152 g™ :
I‘i‘J]’r_'.!B,)N’BLt. MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN

THE [FON '3L7 MR K.K. SHARMA, ADMINISTRATIVE MEMBER

Whether Reporters of local papers may be allowed to see
ithe judyment ?

o be referred to the Reporter or nct ?

rMetner their Lordships wish to see the fair copy of thz
udonent ? '

hether the judgment is to be circulated to the other
Benches ?

tJulgment delivered by Hon'ble Vice-Chairman

o
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.357 of 2000

Date of decision: This the 5th day of July 2001

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr K.K. Sharma, Administrative Member

l. Sujit Das:
2. Kajal Nath

3. Kajal Das

4. Badal Banik

5. Naru Ch Das

6. Paritosh Ch Das

7. Shyamal Biswash

8. Satyandra Kumar Das
9. Ajay kr Das

10. Paresh Malakar

11. Paresh Das

12. Pratap Malakar

13. Parimal Malakar
l14. Sambhu Das

15. Mainul Haque Laskar

16. sankar Roy ......Applicants

The applicants are working as casual labourers
~under the Sub Divisional Officer, Telecom,
Haflong.

By Advocates Mr B.K. Sharma, Mr S. Sarma
and Mr U.K. Nair. :

- versus -

I. The Union of India, represented by the
Secretary to to the Government of India,
Ministry of Communication,

New Delhi.

2. The Chief General Manager, Telecom,

Assam Circle,
Ulubari, Guwahati.

3. The General Manager, Telecom,
Silchar SSA,

Silchar.

5. The Sub Divisional Officer, Telecom
Hatlong. ... .Respondents

By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

b —




O R DE R (ORAL)

CHOWDHURY.J. (V.C.)

This is the third round of litigation pertaining to

the granting of temporary status to the sixteen employees
of Telecommunication Department. The applicants in this
application claim that they were fendering their service
under the respondents for years together from 1986 and
1987. They moved this Tribunal from time to tihe for
granting them temporary status as per the Scheme known as
"Casual labourers (Grant  of Temporary Status and
Regularisation) Scheme, 1989", which provided that casual
employees who had cbmpleted more than 240 days of service
were to be given temporary status. By Memorandum dated
12.2.1999 the benetit of the aforementioned Scheme was
extended to those employees~'who completed the requisite
period of service upto 31.3.1997. It was also pointed out

that the provision for granting of temporary status to the

casual labourers was extended to those employees who were

eligible as on 1.8.1998 and regularisation of casual
labourers with temporary status who were eligible as on
31.3.1997. The Tribunal by order dated 31.5.1999 in O0.A.
Nos.163, 167 and 168 of 1999 directed the respondents to
dispose of the representations of the applicants. The

Tribunal also directed the applicants to submit

‘representation within a specified period and the

respondents to consider the case of the applicanté as per
Scheme or the prevailing guidelines. The applicants ih
terms of the aforementioned order of the 1Tribunal
submitted representations alongwith some documents. By
order dated 13.8.1999 their representations were turned

down. The applicants again moved the Tribunal by way of an
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O.A. which waé' numbered and registered as O0.A.No.b of
2000. The Tribunal by order dated 11.1.2000 disposed of
the said 0.A. directing the applicants to file separate
repreéentations within a specified time ‘and also to
produce evidence about the period of their service. By
order dated 14.3.2000 the respondents again turned down

the claim of the applicants. Hence this application.

2. The respondents filed their written statement.
According to the respondents the applicants. did not
complete 240 days work in the Department of
Telecommunication in any calender year and were not 1in
ehgagement as on 1.8;1998; In their written statement the
respondent reiterated the facts, save and except the case
of applicant_No.l, Shri Sujit Das, who, the respondents
admitted, was féund to have worked for 240 days in one
calendar year, but was not in engagement on 1.8.1998 and
afterwards in the Department of Telecommunication.
However, his case was considered at the appropriate level.
The remaining appliéants were not féund eligible for
regularisation.

3. We have heard Mr S. Sarma, iearned counsel for the

applicants and Mr A. Deb Roy, learned Sr. C.G.S.C. at

length. We have also perused the documents furnished by

the applicants,v more particularly, the excerpts of the
Mﬁster ‘Roll - Register, showing the attendance of the
appiicants from January 1997 till the month of Qctober
1999. The document <cited: at page 9, Memo  No.X-
2/CONs/ENQ/SDE(G)-HF/2001-2002/2 dated 8.5.2001 pertaining
to enquiry in respect of the complaint from Sri N.S.
Purkayastha, Office of the SDE (Phones), Haflong. In that
case one of the applicants, namely, Sri Sujit Kr Das;,
Casual Mazdoor was ordered to attend the office of the

Inquiry Officer, SDE (Grp.), Haflong, on 12.5.2001.
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4. f'rom the above documents it is difficult to accept
the assertions of then respondents ruling out that the
applicants did not complete 240 days work in the
Telecommunications Department ‘in any calendar vyear
preceding 1.8,1998 and the applicants were not in
employment as on 1.8.1998. In our view the entire matter
requires to be. re-examined by the respondents by
scrutinising the relevant documents including the Muster
Roll etc. Wevaccordingly direct the respondents to look
into the individual cases of these applicants by
scrutinising the records including the records, which have
been made available before us. The subject matter pertains
to livelihood of persons who worked asvcasual labourers
and who hnave been agitating since 1999. Therefore, weA
direct the respondents to complete the exercise as early
as possible, preferably within two months from the date of
receipt of the order. If the applicants produce the
documents, the respondents shall consider the same througﬁ
the scrutinising committee and pass a reasoned order
thereafter for granting/accordiﬁg the benefit of the
Scheme for granting temporary status and regularisation as

per law.

5. The application is accordingly allowed. There

shall, however, be no order as to costs.

( K. K. SHARMA ) ( D. N. CHOWDHURY )
ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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3. The General Manager, Telecom .
Silchar 55f, Bilchar-1.

4. The Sub Divisional Officer, Teleoom

Halflong. . , ' . ]
' .2 4w E R KD KR KR Efﬁ'ﬁﬂi:ﬁijEﬁtS-

FARTICULARS OF THE AFFLICATION :

. FARTICULARS OF THE - ORDER_AGAINST. WHICH THIS AFF IIQTI?N is

I

MALRE = - '

This mpplnxmtAnn ig divected against the order - dated

26 .. 2E00 by which it has bheen intima ted that the cases of the
appli :aﬂuq have bheen 5-ruz1n15@d by a committee for conferment of
Y ey

tempﬁrary' gtatus, hmwever the said ﬂwmmittee'aiﬂ not L reconmenda
————— . : ' ,
. . ’ ' . e . . o ; .
them% cage for grant of temporary status. This application ‘is

alse Glfmﬁ”hf against the action of the respondents in not grant- -

ing temporary status  and regularisation thersafter 'in total

violation of the Grdﬁr,datedii.i,ﬁ@ﬁ%_mf the - Hmn’ble 1Tribunal

passad  in O.A. No./S/2000 as well as various schenes prepar“d T

Z. LIMITATION:

v

The applicant declares that the instant amp}iaatiaﬁ Has

been filed within the 11m1ta“1un pwr;ud Sfes-rlbeu gndev section

o

L3
e

o

of the Central Administrative Tribunal Act.19BE.

S, JURIBDICTION: :

The applicant further declares that the subject matter

i

f  the case is within the jurisdiction of the Administrative

Tribunal.

| - o o ,.l_ | "
g
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4. FACTS OF THE CASE:

4.1, That the applicants are citizens of Indi;—and.Eg such

they are Entitled,tﬁ all the vfights, privileges and protections
as ggafantEed by the Constitution of India and laws framed there-

under.

4.2 That the applicants are presently working as  casual
e .

labour under the Department of Telecummunicatimn since 1986 and

L

1987 and *ill date they are continmuing in the said post  without

any break. The applicant No 2,3 and § entered the service of the
- Lo 5 N » .
respondents  in the year 1986 and the rests in the year 1987, as

casual workers., The applicants through this application  has

prayeéd for granting of temporary status and regularisation as

directed by>the Hon'ble Tribunal and ir the light of the scheme

prepared in the year 1989 and the subsequent cslarifications

issued from time to time. The relief claimed by the applicants is

commzn and the cause of action is also same for all | the appli-

*

cants  and hence they pray before -the Hontble Tribunal to allow

them - to join %mgéﬁhér in a single application, invﬁking rule
. L

4033¢a) of Central Administrative Tribunal (Procedure? Rules

a
-

1987. : , ' R - . _
The applicants for betteér appreciation of factual. posi-
pilcants pp

tior redarding their service particulars Mas annexed 4 list and

same is marked as Annexure—.

4;3, That the cagual,labmurers'mf thé ertt.of Fasts pre-—
ferred a writ petitioen béforé'the Hontble Sup?eme Court  oclaiming
thé similar benefif'mf regularigatimﬁ like that of the prezent
applicants. The Hon'hle Sup%eme Court after heariﬂg the parties

was pleasad’tm allow the said writ petition direc&ing the re-

~
I
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diépméed m{ caavdmnqu There will be no order as
B ‘caita GH ﬂfc;ufi of the facta'tnat the respon-

. ,
dents counsel has ﬁaﬁ chosen to appear and contest
at the "time of hearihg_tﬁmugh they have filed a
Coounter affidavit.” . .
“

A copy of the judgment passed by tne Hon'ble

Apex Court is apnexed herewith and marked as
@ .

QNNUXUPTW

¢

d.d. That5 pursuant Cto the judgment passed by the Hon'ble

Apey  Dourt; the rerpnnﬂen & have prepared a schene in  the name

and style " Casual Labour grant of temporary status and regulavi-
" Soheme 19%% The aforesaid schem2 has besn :xr:uﬁn o =Tu JEwiY

an order dated 7.11.8% issued by the Dept. of F@}rc&mnun*»atx-ﬁ,

In  the said scheme i has been categorically mentiocned that the

>3

same will effective from 1.12.8% onwards and the same will be
applicable to the casual wmrﬁerﬁ'e@ﬁlﬁyed by the Dept. of Teia—
cmémuhiiatidﬁ.
-
e & capy of the said schems is annexed herswith
) and marked as QN@EQUHE“E,
:
4.5, That the aéplitaﬁtﬁ beg to éta;e that the applicant‘ﬁms
23 and O were appointed as casual worker in the year 1986 and’
the rests gout their appointment in the yvesr 1987, It is pert;nant
to mention hers that the all the applicants priory to their such
appointment the'r55p?ndént5 have placed indent heféré‘ tﬁe Dis—
trict Employment Ewchange, Haf lﬁﬁq and the name af‘the applicants
have been sponsored by the said Emp]uvmen* Exchange ~
& cmpy mf»dne of suo aﬂnmsnr hip letter dated 3?.4.;?
ig aﬁm@med herewith and marked as Annexure—3.°
;
e mbirnth A B a ot maien em BRE e e e e

< -
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4.6 That the applicant begs to state that after Lesuwance of the
Arnexure-3  letter dated 38.4.87 tinterview was held for the said

b

post mf'Mazdomr,and they were selected for the said post by the

said duly constituted interview board.. It is pertinent toc  Mmen-—

tion here that till date they are continuing in their respective

prets  without any break and each year they have completed move

‘than 240 days of work in a calender year. It is also pertinent to

L

mention here that all of them were recruited prior. to issuance of

the letter dated 7.11.8% by which the scheme of 1983 for grant of

N

Temporary Btatus and Regularisation has bzen circulated. In view

m-

2f  the criteria laid down in the

aid scheme the applicants are

gntitled to Tempora{y Status and subseqguent Fegularisation  just
after 7.11.8% i,e, the date on which the aforesaid scheme wasg

civculated.  The respondents however, ignoring their -claim  bhave

‘been denied the said benefit and till date they have not  been.

zonferrved with temporary status and subseqguent regularisation.

-

4.7 That after the issuance of the aforesaid scheme of 1989 the

respondents have been issuing variocus clarifications in regard to

the cui-off date menticned in the said scheme. To  that effect
N . .

,

mention may be made of letter dated 17.12.1992 by which the said

.

ey

tenefit was extended to t{e recruliees of 38.3.198% to. 22.6.88.
Thereafter some of the later recruitees approached the Honfhle

Central Administrative Tribunal, _Ernakulam Bench, by way of

]

filing 0.A. No.730/94 and pursuant to an  order dated 132.3.95

“

cassed by the said Hon’ble Tribunal the respondents have issued
en  order dated 1.11.1995, extending the said cut-ocff date up  to

recruitess of 10.9.1993,

The applicant craves leave of this Hon'ble Tribunal $o

2

produce the letters dated 22.6.88, and 1.11.38 at the  Lime of

~

hearing of this case.

St

m
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4.8 That the applicant begs to state that in view of. the afaore-
said clarifications, as well as the order of the Hon’ble Central

.

ﬁdmimiaﬁrative Tribunal,. Evnakulam Bench referred above; they are

centitled ¢o  get the benefit of the said scheme of 1989. It  is

further stated that %ha'respmndenﬁs thersafter iﬁaue& VAY 1oUus
orders by. which it has been clarified t%at the benefit éf the
schems éhail be extended to the'recvuibefa of 31,3;13?7. Td' that
efféct Departmené o Telecdmmunicatiﬁn issued a 1e:¥er‘ in 'tEe

month  of  February, 1993; by which the said tenefit . has been

extended to the recruiters of 31.3.19%97.

The appiican%s in-spite'mf-tﬁeir best efforts fould - not
cxllect  an authemtigated Lapy mf'the zaid order and hence prays
befére this Qﬁn*ble Tribunal for a divection to tﬁé" respondents
to produce the sa&é before the Tribunal at the time of heéring'ef

this case. o T .

/ . .

4.9 That the applicants beg to state that claiming similar

benefit the Union namely, A11 India Telecom Employvees Union,had

approached  the Honble Tribunal by

~,

way of filing 0.A. Nos. 299
and 30 of 1%96. The Hon'blé Tribunal on 13.8.357 after hearing
the ﬁarties vy the prmceeding'was pleaged'tc allow the said
Originai Application in favmuf_af the applicants directing the
respanﬁenta o extend the benefit of the sald %cﬁeme'ﬁf 1989.1t

is pertinent to mention here that the applicant in the aforesaid

0As  have also pvayéd Wéf a direction to treat tham at par with

the casual workers of Postal Deptt. as the scheme prepared in

their respect was more beneficiary than that =of the Telecom
Deptt. The Hon'ble Tribumal while disgposing of the said ORs was
alsn pleased to grant the afovesaid relief by directing the

respondents therein to treat them at par with the casual workers

-ee
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of Fostal ngtt,
A copy of the said ordey of the Honfble Tribunal ﬂated

13.8.97 iz annexed herewith and marked as Annexudre—4

R

1..8. That the applicanis state that the sald order dated

13.8.97 has been passed in respect of .the applizant No.l of the

said Original Application i.e. All India Telecom Employees Union

“and  hence . the benefit of the said  judgment and order dated

7 i also applicable to the memders of the said Union

Li¥

12.8.°

including the present applicants. Needless to say here that when

i

a judgment is proncunced by any court of law in respect of a

-particular set of employees, the principle laid down in the said

Judagment. is required to be extended to the other similarly situ-

ated employees of thé department. On the other hand the respon-

dents being a model employver ghéuld deny the said benefit to  the

employess who could not approach the door of the zourt for  want

of money =2to.. It is the duty of the respondents %o treat all  the

- A

emplaoyees  of & particular group or grade at par with the other
group  or grade who got the berefit of certain judgment in  their

favour.

4.11.  That the applicants heg to state that even after the

Cjudament and order dated 13.8.%97 the respondents have not done

anything in regard to the granting of Temporary Etatus  pursuant

Cto the scheme mentioned sbove as well as  the clarifications

issued by the respondents to that effect. It is stated that being
aggrieved some similarly situated employeess like that of appli-

cants  have appreoached the Hon’ble Tribunal by way of filing

“varicus Criginal Applications before the Honfble Tribunal and the

Honfble Tribunal after hearing.was pleased to difect‘thé Yespon-

dents to consider their cases for grant of temporary status  and

i

-~ - e - ot - - PR T
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regularisation. The respondents thereaftier issued varieus orde-g

bvahich direction has Seen isaueg to the local Head O¢fices fwr.

fJFﬂiEhing particulars of the casual labourers  working under

cthem.  To that effect menticon may be made of onz2 of such order

4
>

dated 27.8.98 by which particulars of the rcasLal labourers like
that of applicants héve been asked for to grant Temporary. Status
and Fegularisation.

-

.

A wopy of the said letter dated 27.8.%8 1is  annexed

herewith and marked as Annexure—S

415, The applicants being aggrieved by the aforesaid actisn

of the respondents for not granting Temporary Status to them werse
\ .

constrained  to move this Hon'ble Tribunal by way cf filirg O.Q;

1.0.9% was pleased to dis-

{3

New  1687/23. The Hon®ble Tribunal on
pose  of the said Original Application with direction to  the
respandents o dispose of the representation of the applicants by

a reasoned order. : ; .

A 'cdpytmf the said Order dated 31.5.939 referred above

. ©is annexed herewith and same is marked as Annesure-E.
4.13. “That pursuant  to the aforesaid Annexure~€ order  the

applicants filed detailéed representatian'individually ) 1536.99
praying  for grsni of Temporary Status and Fegulatisation in  the
light of the theme of 1989 pfeﬁarad by the respordents as- well
as the wlarifications iséued frmm *imélto time,

A copy of one of such identical vepresentatiocns  is

annexed herewith and marked as Annexure—7.

[
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4,14, | “That ‘thewreépandentalafter re;eiﬁ% of the representa-
tion filed by the applicants has issued an identical -ordeyr. to
ea;ﬁ gppliaaﬁt Il iﬂ.éngé by which the.individual repragemtatiﬁﬁ
nas béen disposed of . In the said order ﬁhe. raapﬂqdentg while
rejécﬁimg the claim of the applicants,- hayé memtiﬁhed five

Lo

grounds and the applicant: beg to reply the same as follows o

tad) As regard the contention menticned in the said order at

!'x

#l. fo. b is that e repre§éntétimn fi;ed by the applicamtab.gaﬁ
vague ané without requisite and Vital information and, pértitu~
1ar§; thé appiluanw heg to state that in the représentatian
filed b;ithem contained the letters dated ?.1.8%, by thch;_thé
scheme for grant of Temporary Stétus and Regularisation has  been
cive Iaued and thé said order has been issusd by the Assistant
Director ngeral; STN to the Chief GSeneral Manager}‘and'ali; the

-

Heads of Administrative Units.l%-is therefore not correct say on
] ey

the part o f ihﬁ respond t% that the appiicants have suppressed

certain factual.mattérg in’theiv rep%&sentatiahg.

.

(h) As regard the contention made in para 2 of the said

-

letter dated 12.8.99 that the representations filed by the appli-

cants were nob supported by documents, the applicants beg to

gtate . that in their veprﬁﬁen%atiqnﬁ they have menticonsd the

»

ietters and schemes l"“Uﬁf ay the respondents themselves and

hence there is no necessity o suppart the contention by doou-

letter dated 7.11.89..

ments again and again. Et is further stated that the contenticon

is not- true-as in the above noted original application the. main

suppsriing dacument has been the letter dated 7.11.8% by which

the scheme of 198% was circulated and the respondents cannot

shift their re%péngibiliﬁy placing their ignorance about the said

St
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{c3  As regards the contention made in pare 3 of the said

py

[

' le%tef dated 1a,3;?9 the apgaicantg beg to state that fm{ gran
=»f Temporary Statﬂgﬁand Fegularisation the basic criteria is  the
ﬁate‘mf engagement and the diys Qf warl in A particuiar YEAr . Ta
that effect Annexure-2 letter issued by thé Fmployment ﬂfficey,
'Haflaﬁg is quite-cleat regarding the date of engagement, of  the
appliéaﬁts=

jﬁd? fm regavds the.&mntentian.made in pavagraph 4 of f{the

- asaid Alettér dated 1Z.8.99 the §pplicant5 bég to state that - non-
maiﬁtenance of Ragiater‘@r ﬁgtardgliﬁ regular hasis is 'hpﬁ the
Cfault of the applitantﬁ.rather SaMme highlightg the Ca;lwgﬁnesa of
the respondents in maintaining tﬁe proper. racovds. It is stéted
that the applicants somehow could cellect some of the dosuments
by'which it can bé.as:evtained th%t,they have beern wmrkiﬁg sirce
their date =f joining without any break and each year they' ha?e
cﬁmpieted mo%e .than ﬁ#@ days of contindous service under the

respondents.

i

*

(e} fAs regards to the contention made in paragraph 9 of (the
said letter dated 13.8.%5 the applicants beg to state that in
fzct there was no bar on recruitment of casual  labowrers after

2
[

@.2.1985 and the aforesaid fact is clear from  the Annexure~3

letter dated 20.4.19687 by wﬁich_the name of the applicants have

been spoansared by the local Employment Exchangs.

. A copy of the order dated 132.8.9% is annexed herewith

and marked as Annexure-8.

418, That the applicants beg to state that from  the above

Annesure-8 ovder dated 1

“

e

L3

LB2.99 it is crystal clear that  the
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respondents have not maintained any record in  respect Caf  the

applicants with regarvd to their gervices whickh shows  total none-

#

application of mind of the ragpondents. It'is emphatically stated
that in fact there are various recerds in the office of the
Cvespondents  to show that the applicants have been working since

thelr date of Jmining without any break.

The  applicants after the issuance of Anrexure-8 order

cated 12.8.99 collected certain documents which are as follows @

.

i Letter N. AMT/CH/U-17/RJCM/91-92 dated 12.6.1991 issued by

the Assistant Director Telecom in the name of Area Director

Telecom Guwahati in which name of the agplicants found place. The
. \- - .

sforesaild letter dated 12.6.1991 has been iscued. in regard  to

non-payment of some arvears to the casual mazdoovs of Haflong.
.

.

. ~

it. Letter No. M-1/CM/SDOT/HFL/949-95 dated 17.8.94 issued by the

L

EBROT, Haflong., In the said letter clarification has besn  issued

ragarding . the date ot éngaqemént of the casual mazdoors  and
mtjéttionﬁ were also inviﬁed regarding @1teration\af their date
o f engégemant if any; in fhe Sa;d.mrd&? the name' of all Cthe
5ixteén-apﬁlicant$ found pia;a along with their date of ,eﬁgagef.

ment.  and days of work 111 1393 i.e. till the date of issue  of

the said arder.

Aparf, from these ieﬁterggbmemtimnad abxve, the appli-
‘cants are in posssssion of gémé copies of payment bills including.
A.C.E.-17 Pay Bill and attendance register counte- %ighed by the
authmrity concerned  and préy befmral%hiﬁ Hﬁn’bla; Tribunal Lo
)p;ﬁduce tha._sa&e‘ befare the Hon'ble Tribunal at the time of

hearing. : . , : ,

[
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» Copies  of arder dated 12.6.90 and 17.8.94 are annexed

herewith and the same are marked as Annexure 9 and 10 .

4.168. That +the applicants beg to ztate that from a vreliable
SoUYLE the could come to know that as many as 9@@ poets | of

regular mazdoor hag been sancticned by the Ministry of Communica—

ime, Departments of Telecomnunication fo Assam Circle, Teleoom.

I+ is also learnt from the said source that some of  the posts
mave already been allotted to the casual la bnu s lLike that of
the psllv ants under the respandents ignoring thﬁ claim of  the

aresent applicants.

4.17. That the applicants beg tom state that . the contentior
rzised by the respondents in the impugned ﬁnnenurt~8 order. dated
12.3.9% tha%t the applicants do et fulfill the minimum’ criteria

for granting Temporary Status iz not based on records mentioned

above. In fact the ves punu@ni"-have' ot Cons q*wed with  the

records  maintained by themaelvéﬁ and iaﬁuedntha'-impugned arder

dated 15.8.%9 withoot application af mind. It is pertinent to

3 3

mention  here that the res oncdents very recentls issued ancther
_ ¥ _ i

N

order dated 1.%.39 by which the benafit of the s=cheme of 1389 for

grant of Tempzrary Status and Fegularisation has been gxtended to

-

the recruitess up to 12.2.1999. In view of the aforesald order

dated 1.%.%29 the anpx;xantu are entitled to get the henefit  of

the said mukene even if their Y@CFUltmE“ is not taken from 1386

[l

and  1987. In fact the applic —ants. anu their appointment  in the
year 19896 and 1987 as ref flectad in the Annexure—f 1ist

& Lu,y =f the order datec V.%.39 is annexed herewith

ard marked as Annexure-1l.
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still pending before th

mentioned

“larisation  in the light of the Scheme as well as the

v v

the Annesure-8 order dated 13.8.99, they preferved another

representation highlighted the grievances. The said representa-

.

tion has been filed by the esach applicant on 9.%.%9% addressing to

the General Manager, Telecom, Bilchar. The said representation is

.

respondents and till dete no reply has

2]

besn  communicated to the applicants. In the said representation

the -applicant while controverting the statements made in  the

‘arder dated 13.8.9% has alsc enclosed all the relevant documents

L3
bY
3
]
<
m

. The applicants crave leave of the Mon'ble Tribunal  that the.

contentions raised in the representation dated 3.%.9% may be

LEA

treated as part of the present Original Application.

A copy of the representeticon (identicald filed by each

applicant is‘annexed as Annexure-12.

3

tated above

5

“5’:1‘ kS

. ‘That the applicants beg %o state that as s

it

[Fe B

‘at least 300 posts of Fegular Mazdoor has been allotted to Assam

Circle, Telecom, and some them have alrveady been filled up by the
respondents  igroving the bona fide olaim of applicants. It iz

stated that the respondents by issuing the impugned order A%

sought to ﬁullify the claim of the applicants only fto fill up the

said posts by their nearver and dearer. Presently move is going on

to fill up the said posts of Fegular Mazdoors by some outsiders

and hence the applicants having no other alternative approaching

the Hon'ble Tribunal praying for setting aside of Annexure-g

[n K

N

)

arder  dated 13.8.99 and for grant of Temporary Status Feau-

-

clarifica—

tion issued by the respondents from time to time.

. FTIN . - . " N
bt edansdente - .- ..o P O A S S U U Y
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4.280 That the applicants being apprehensive of their .discontin-
dation of ﬁerV§ce'wére constrained to mdve the Honfble Tribunal.
by way. of filéhé'aa'mg. 5/2000. The Han*ble Tribural was pleased
to dispose Ef the said 06 Syfan srder dated 11.1.2000 directing
the regspondents to reconsider fhewmattér. The Honfble Tribuna1 

4

while disposing of the said 0A alsso gave liberty to the appli-

cants  file & separate representation and divzcotion has. been

issted to the respondents to dispose of the said represeniation

oy

y reascned order.

A copy of the order dated 11.1.2@@@ passed inv On  Ne.

S/2000 is annexed herewith and marked as Annexure-13

4,21 - That ‘pursuant to the aforesaid order the respandents

have issued an order dated 14.323.2000 to each applicantsiby which
the representation filed by‘them_has been rejected. In the‘:ﬁaid

order  the respondents have taken all %agether 7 (saven) » grounds

for  rejection of the representations filed by them. The respon-

dents in this time has shifted their plea with that of Annexure-B8

crder  dated 12.8.9%. Some new plea has been taken in the said’

&

order dated 14.3.80. The applicants theveafier made verbal as
wall as written representations to the respondents .

o

A copy of the order dateﬁ'14;8.aﬂ is annexed herewﬁth

.

and marked as Annexure—id.

4,57 - That . the applicants beg to state that acting on  their
representations  the respondents have not issued any oider of
. - . i : . R ,.> -
termination at that time and the respondents have given “verbal

agssurance that the matter will be locked into by  a. committee.

Accordingly the respondents have issusd an order dated 26.4.2006

. )
"é}ﬂgé
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directing the applicants to appear before the said committes for

scrutinising the recordsi AlL the present applicants by the said

aorder have' been directed to bring their initial appointment:

o«

igtters or Empleyhent span%mréhip'letters s working ;pavticuiaré/
payment - particulars till last working day if &vailabie;' age

cevtificéte; and two copies of rvecent photographs. The applicants

as stated. above were all appointed through the Emplovment  Ex-

change and following the due processes of law and as per the said

letter dated 26.4.2000 brought all ths rele&ant documents 25

mentioned in the order including the photographs. The respondents

-

h&wéver; ‘did not verified the documsnts  atb Vthe, tiée of
ﬁarﬁtihy.?he' regpmnaamtg only tmw§i thﬁ photographs ‘but tﬁe
recards have been veturned to all thé applicants. . ‘; '
‘/’ . < ‘
' : iA copy-ﬁ% the order datéd‘36”4c2méﬁ igAanﬂexeﬁ'herewitﬁ

and marked as Annexure-1i5.
* . . .

.
4.23. That the applicants thereafter have bsen continuing  in
their respective service with the hope that their services would
be ‘regularised in due course of fime along with the other simi-
larly situated employees like that of them. Buft, the respondents

contrary. to their legitimate ewxpectations have issued the im—
pugned order dated Z6.9.3000 rejecting their claim for grant  of

temporary status and regularightion on thz grounds that they have

o ‘campleted 248 days of service in any calender year and they

were not in employment as on 81.8.98. In fact all the applicants

are still working as fasual worker undern the respondents and each
year they have completed more them 248 days of work in a calender
e Mo ;

year. The applicants being the casual worker never allowed any

leave and they had to wovk sven in the holidays and. some are even

in nights.

oS
M
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A ccopy of the order dated 25.9.00 is annexed herewith

and marked as Annexure—16.

.

-

G229, - That the applicants beg to-state that the respondents
have issued all together three Grder three orders rejecting thelr

claim for  grant nf temp:r ary sfm,us i ﬁhe light of the 1989

seheme and 1ts auba&quEﬁt'clarificatiﬂna izeued from time to
time. Each three occasions they have given differsat qruund¢ and
from the same the arbitrary action on She part of the respondents

can be seen clearly. In fact the respondents have failsd to apply
their -mind in issuing the impugned arders. In the last order i,e,

the arder dated 26.%.00.(Annexure~16.7 they have stated only- two
. - - |
grounds i,e, 1. That they have not umplﬁned 248 dmys i service

o>

in  any particular year. and 2. Thaf they werm nnt in emplayment

he applicants craves leave of the HMon'ble Tribunal &

-
i
.

produce all the relevant documents at the time oF hearing of the

case including the payment registrar.

4.28. T}at Lhe applxuaan beg to state that after issuanck of
the said order dated 26.%.0¢ (Annexure—16) now they have no other
alternative than to approach the Hon'ble Tribural. The appli-
cants,; because af_iazuanﬂa'mf the aforesaid impugned order dated
. . BN

26." . B0 (ﬁnnevur -1673, ﬁmupled witih the fact that the administra-

~

ive control have subsequently been changed to the "Nigam", now

o

apprehefds  that their service may he terminated at any moment,

1,

They  are still in employment and because of the aforesaid  deve—
lapnents théir servidas may he dlﬁpmnmad with at any moment  and
henre they pray pefore LHL Homtble Tribural for an interim  order

directing the respopdents not to d isengéage the m from their pre-



sent employment . till  the disposal of thE‘D.ﬁQ_ It is further
stated that the régpaﬂdemﬁg have filled up all most 688 posts and
till date aboUt 282 posts aré being filled up and in fact there

are as many as 28 vacancies under the respondents no 4 and hence

there would be difficulties for the respondenis in  implementing
the interim order as has been preyed for . In case the dinterim
order as has been preyed for ds not granted the applicants will

sAffer irreparable loss and injury . e

5. GREOUNDS FOR RELIEF WITH LEGAL FROVISION:

~

1 Fav_tﬁat tﬁe denial =f the hensfit of the scheme to the

T

applican%s.in tha‘imﬁtant_caﬁe by the respondents is prima facis
i;legaly érbitrar&; and4violative.mf Articles 14 and 16 mf' the
'Eonaﬁituﬁidn and hence. the acticon of the raspondents are liable
to be.se% aside. |

T2 For  that it is a aettled ﬁ¥ihciple§ af law  that sa@e
pfin:iplea'hava'beES laid dmwﬁ in any jhdgmant»agtendiﬁg  certgiﬁ
benafit to a 59@,&% employees, samé is reqguire to be extended to
cther similarly ﬁi%uatéd &mpimyé@é without  reqguiring them to
aﬁpgm&cﬁ the dooré\of the ccprt’agéin and again. |

T3 ! f&}__that For thaé thg discriminatimn‘meted QQt to the
appiicanf5 is,nmt'baﬁed.an any intelligible differential and ;thé

szme iz vioclative of Articles 14 and 16 of the Constitution  of

5.4, For  that the benefit which the casual labourers working in

the Department’ of Foste are deriving .baving been based- on Supreme

Court  judgment  and  the similar judgment relying on the said

-

. . i ' »
LA K79;5 .
- . . .

oot
3
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judament having been delivered in the cases of Casual Labourers

=f . the Department of Telecommunication and meore  eo, both  the

Dasartments - are  under the same Ministry, there is no earthly

reascon as to why the said bmnefzt ¢hul tdd not be extended to, the
. :

present applicants.

5.5 Far that the issuance of the order dated 2E.9.08 is illegal,
arbithary and the same depicts non apgplication of mind of. the
ﬁundcnts ard the respondents have shown their inconsistence so

far the grmundﬁ o f rejections of the cases <f the aprlfcanta

which is illegal and rbl rary.

=& Faor that the contention raised by the respondents  in the

Armexure—-16  order - dated 26.%.00 by which the éepreéentatiah

-ty

Temporary Status has heen rejected is  not  at

=g

claiming grant o

all tenable in vieb nf exis stence of the recovds and the same is

liable o be set aside and guashed.

1
5.7 For that the contentions raised by the respondents in  the

-

Annexure-16 avder dated Z6.9.00 regarding rnon-fulfillment of

minim requisite qualification as prescribed-in the Scheme for

grant of Temporary Status and Eegularisation is not %ua? inable
in view of existence of order dated 1.9.99 issued by the Depart-
ment of Telecommunication and hence tha same is not sustainable

-

~ in the eye of law.
3.8 For that the contention of the respondents in regard to ban
on recruitment as menticned in the impugned order dated 6. H‘ﬁ@

e not sustainable as the respondents themselves have placed the

f casual mazdoors to the

i1

indent  for filling up the said post o

-

-

iocal  Employment Exchange and now by igsujng the

e

u“l

said impugned




b

8. EBELIEF SOUGHT FOR:

,—£2{3‘f

order  and raising the claim of ban on recruitment, the respon-

.

dents. cannct shift their responsibility, and therefore the entire

action of the respondents are liable %o be zet aside and quashed.

5.9, « For that in any view of the matter the action/inaction

wf the respondents are not sustainable in the sye  of law and

liable to set aside and guashed..

+

The applicants crave leave of this Hon®ble Tribumal o
. . ' : . Q
advance more grounds both factual and legal at the time of hear-

ing of this application. : ~

£.DETALLS OF EEMEDIES EXMAUSTED:
That the applicants declare that they have' exhausted
21l the remedies availabiz o them ahd there is no  a1ter1ativé

repedy available to theéi

7. MATIERS NOT FREVIOUSLY FILED OF FENDING IN SNY DTHER COURT:

The applicdnts further declare that they have not filed

previously  any applita%imn,‘writ petition or suit regarding the
grievances in rvespect of which this application is made before
. < g‘ :

any other court or any other Bench of the Trisunal ar any ather

-

avuthority nor o any éuch'applicatimn', wirit petition or suit is

pencing before any of them.

e

Under the facts and circumstances stated above,; the

CAapplicant moist regpectfully pray that the instant application be

e



LIPED T

(O?)/

admitted, recovds be called for, and aiter hearing the parties on

the -ausé or causes that may be shown, and on perusal of recayds,

be grant the following reliefs to the applicants:-

T set aside and guash the

annexure—i16 order deted

26.9.00 and any other such orders ,with a further direction to

the respondents to extend the benefit of the said schene of 1989

as well as the subsequent ol

I
—

¥

fis

irations issusd from time to time

for grant of Temporary Status and Fegularisation.

ise their service with all consegquential service

Any other relief/reliefs'tm which the

‘direct  the respondents aliow the

Cost of the application.

entitled to under the facte and circumstance

fter granting the Temporary

&

applicants to Qwrk

mhi

atus to regular-

applicants are

[ 2

the case and as

may be deemed fit and proper by the Hon'ble Tribunal.

=
F3

1 ORDER FRAYED FOR

Fending disposal of the application the applicants pray

them from service and allow them to work  in

\

n interim order directing the raspondents

ot bo disengage

their respective

is filed through Advocate.
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VERIFICATION

Iy Bhri ,8ujit Das, son of Anamta Das, aged about 31

A

years, at present working as Casual Mazgdoor, under Sub Divisiconal

Officer, Télécam, Haflang, do hereby solemnly affirm and verify

C e

+that ' the” "‘E%atEmen“ ' made . in para-
faph'f Lo h b L"v y& U)ol I, 110 ’43-‘1 "'3’5— ZSR\are true to my

L,)9 Lo -Lea3.
knowledge and. '?;hc:nc_xe made in paragraphs lf.’.’ﬁ"!‘s/':)%"{”""”g/‘? }'} are

aléa true o omy legal advice an d the regé.ar@ my humble submis-
sicn béfere the Hon'ble Tfibunélj I havei npt ﬁuppregééd any
4matéria1 facts of the case;

I am the applicént Mo.dl im the instant application and well
acquainteé with the facis and citamms£an595 of the case Snd “am
competent  to sign this verification on behalf of other appli-
cants, |

And T sign on this tha Varification on this the ;lk%”dy

ot g“’ﬁ =f W90 on autrh-:-risa"ci-:-n by the sthers.

b
b
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NAME -

UJIT DAS

n

EAJAL NATH

EAJAL DAS

HADAL BANIE

NARU OH DAS.  -DO- . 1.1.86.

FARITOSH OH

237

ANNE XUFRE - A.

'NOHHiNG UNDER  WORKING SINCE.

5.0.0. T HALFLONG 1,1.87
DO~ 1.1.86.

._.DD....

oy
n
ot
"
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~DO~ 1.1.87.

DAS ~DO0~ 1.1.87.

SHYAMAL EISWASH —DO- 101.87.

SATYANDRA DAS  -DO- ' C1.1.87.

HAJY KR DAB

FARESH MALAKAR -DO~ 1.1.87

1

FARESH DAS

PRATAF MaLAKaR  -DO- ' 1e01.87.

FQEIMQL MAL.AKAR ~-DO- 1.1487.-

SAMBHU DAB

MAINLUL HARQUE =0 . 1.1.87.

SANKAR ROY
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f Abaurptlnn nf Casual o ‘ . .
vreme Court directive Depariment of Telec om take back all
waaual Mazdoors who have been disenga A '
o ' In the Supreme Court of India
) Civil Original Jurisdiction.

[N

Writ Petition (£ No 1280 of 1598

@

Fam Gopal % ors. eaeu e Fetitioners.

-Versus-

TUnion of India & ors - UM Fespondents. -

Writ Fetition Nos 1246, 1248 of 1986 176 , 177 and 1248

dith

a3
P
.y

Lo

i3
—
[axX
'y
AL
w0

Jant Singh % ors etc. Bto. cess.-... Fetiticners.
—y Y BLG

Union of India & ors. taasnaessRESpondents

. : _ ORDER

. We ~have heard counsel for the petitioners. Thmugh_ a
~unter affidavit has been filed no one turns up for the Union of

India even when  we have waited for move dhen 10 minutes for

-

appearance of colnsel for the Union of India . .

The principal allegation in these petitions under Art

27 of the Constitution on behalf of the petiticners is that they
are working under the Telecom Department of the Union of India as
Casual Labourers and one of them was in employment for more then
four vyears while the others have served fze two or three
years. Instead of regularising them in employment their services
have been terminated on 30 th September 1%988.. It is  contended
that the principle of the decision of fthis Court in Daily FRated
Casual Labour Vs. Union of Indie % ors. 1988 (1) Bection (1223
sguarely applies to the petitioner though that was rendered in
case of Casual Employees of FPosts and Telegraphs Department. It
is also contended by the counsel that the decisgion - vendered  in

-

that case also relates to the Telecom Department as earlier Fosts

and Telegraphs Department was covering both sections  and  now
Telecom has become & separate department. We find from  paragraph

4 of the reported decisicn that communication issued to General
. Managers Telecom have been referred to which suppart the stand of

the petitioners.

By the said Judgment this Court said :

]

3

" e direct the respondents to prepare a scheme on a

raticnal basis for absorbing as far possible the casual labourers

who have been continuously working for more. than one year in the




posts and Teiegraph% Department”.

We find the though in paragraph 3 of tre writ_petftian,
it has been asserted by the petiticnere that they have been
working more tham ane yeay, the counter affidavit does not  dis-
pute that - petiticon. No distinction can be drawn between the
petiticoners as  a class of emnployees and those who were before
this court in the reported decision. On principles |, therefore
the benefits of the decision must be teken to apply to the peti-
tioners. We accordingly direct that the responderts shall prepare
a scheme on & rational basis absorbing as far as  practical whao

have continuously worked for more than one year in the Telecom

Deptt. and this should be done within six  months from now. After

the scheme is formulated an a rational basis, the claim of  the
petitioners in terms of the gcheme should be wovrked out. The writ
petitions are also disposed of accordingly. There will be no
order as to costs on account of the facts that the  respondents

counsel  has not  chosen to appear and contact &t the time of

hearing though they have {iled a counter affidavit.

Sc/- ' . . ' Sd/ -
( Ranganath Mishra) J. { Kuldeep Singh? J.
New Delhi

-
4

April 17, 1990.

el

Ao
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CIRCULAR NO. 1
-  GOVERNMENT D" INDIA
. DEFARTHMENT OF TELECOMMUNIC

STN SECTION ‘ SRS

M. 269~ 1m/aJ~ T ‘ : Now Delhi 7.11.89

’ T{:y . . . i
The Chief Gensral Managers, Telecom Jircles
M.T.H.I New Delhi/Bombay, Metro Dist.Madras/
Caloutia.. _ : _ o
Heads of all other Administrative Units.

Subject i Casual Labourers (Grant of Temporary Status and 3

. Regularisaticon? Scheme.

Subsequent to the issue of instruction regarding regu-

larisat ion of casual labourers vide this affice letter HNo.l&69-

LE29/87-8TC dated 18.11.88 a scheme for conferring temporary status

s casual labourers who are currvently employed and have  rendered
a continuous service of at least one year has been  approved by

‘the  Telecom Commissicon. Details of the scheme ave furnished in

the Annesure. .

Za Immediate action may kindly be ©

rary status on &ll eligible casual labourvers in accordance  with
the above *heﬂe. o ‘ : ' N
S In this connection ;, your kind attenticn is invited to
letter MNo,Z78-6/834-8TH dated cB.5.85 wnerLin instructions were
issued to stop fresh recruitment and gmp yment of casual labour-
ers for any type of work in Telecom 1rh1Ebei§trict5n Casual
labourers could be engaged after wwnuqu ifi progjects and Electri-

fication circles only for specific works and on Zompletion of the
work  the casual labourers so engaged were vequived - to be re-
trenched. These instructions were reiterated in D.0O letters
No.270~6/84-5TN  dated ‘
Secretary af the Telecom Department) respectively.. According to

the instructions subseguently issued vide this office letter
No Z70~6/84-8THN dated 22.6.88 fresh specific periods in Frojects

and Elecirification Circles alsco should not be resorted Lo,

- -

Sada . In view of the above instructions normally no casual
labourers engaged. after 32.2.85 would be available for considera-

tion  for conferring temporary status. In the unlikely event  of-

there being any case of casual labourers engaged after Z0.3.83
requiring consideration for conferment of temporary status Sueh
cfasas should be referred to the Telecom Tommission with rc*evant

‘details and particulars regarding the action taken against the

afficer under. whose authorisation/Zapproval the irvregular - engage-
mmnt/nun retrenchment was resorted to.

2.3, Nﬁ Casual Labourer who has been recruited after 20.3.85
should be granted temporary status without specific approval from
this office.

4y - The scheme finalised in the ﬁnn exure has the Cormour—

rence of Member  (Finance) of the Telescom Commissicn  vide Noo

ke b gz

baken to confer  tempo-
-

.4.87 and ZE.5.87  from  memberipove.and

.?A
L
1




,/‘CLF¥ ._ ) qb

SMF/78/%8 dated 27.9.89..
5 Necessary instructions for expaditious  implementation

of  the scheme may kindly be issusd and payment for arrears of
wages  relating to the pericd from 1.12.85% arrvanged before

'Edfx

| r
ASEISTANT DIRECTOR GENEEAL CSTN).‘

) Y T,

FoB. to MDS (D).

F.8. to Chairman Commission,

Member (81 / Adviser (HEDI. GM (IR for information,

MIG/SEA/TE ~11/1FS/6dmn. I/CBE/PQT/GPE-I/SE Secs. -

ALl recogniseéd Uniang/ﬁgaeciatimns/Federatimns.

sd/=

ASSISTANT DIRECTOR SENERAL (STNY.



QNNEXURE

1. - This scheme shall be calied “Cagual Labourerst Grant of
Temporary Dtntu" and regula.lsatlun ¥ Goheme of  Department  of
CTeleoommunication. 13989 : : ‘

2. This scheme will come in force with effect  from
1.10.89. onwards. ' : o

3. This Euheme is applicable. to & casual  labourers
’empluymd by the Department of Telecommunicatilns.

b, The prGV151ﬂn§ in the scheme would be as under.

3 Vacancies in the group D cadres in various cffices af  the

Department of Telecommunications would be exclusively filled by

regularisation of casual labourers and no ocutsiders would be

- appointed to the «cadre except in the case of appointment o
compassionate arnundd; till the absarptian of all existing wasual
labourers fulfilling the eligibility guelification prescribed in
the relevant FRecruitment Fules. However recular Group D staff
rendered surplus fnr any rea Aau will have prior claim for absorp-
tion against the existing/future vacancies.In the case of illig-
grate casual iabHUferaythe regularigation will be considered only
‘against those posts in respect of which illiteracy will not he an
impediment in the performance of duties.They would be allowed age
relaxation equivalent. to the period for which they had worked
continuously  as actual labour foF the purpose of the age limiv
pre:nrxbpd fiar appnlntmpnf b the group D cadre, 1If  required.Out

side recruitment for filling up the varancies in Gr. D will oe
peraitied only under the condition when ﬁllmxblm casual labourers
are NOT avallable. h

i1l regular Group D vacancies are availablez to absarb  alil
sual labourers to whom this scheme is  applicable;, the

-u11 labourers - would b conferved a Temporary Btatus  as  per
getails given below.

il Temporary status watld be conferred on all the casual la-
pourers currently ‘employed and who have rendered & continuous
service at least onege year, out of which they must have been
engaged on  work for a periocd of 240 days (206 days in case . of
sffices .wobserving five day week). Such casval labourvers will - be
‘designated as Temparary Mazdoor. ' '

iid Such conferment of temporary statua would be  without re-

ference to the creation /-anlﬁEblll&V ahi requ-ar GF, D posts.
wal labourers would

reponsibil ities. The

',‘1!

i1l Conferment of temporary status aon a
not  involve any change in his duties and

3

G
e

engagement will be on daily rates of pay of & need basis. He may-
al=ty

be deplioyed any where within the rec ru1t

¢ unitsterritorial
civcles on the basis of dvalzablxlty of ward ' ’

ivi Buch casual labourers who acguire temporary sta
‘however se brought on to the permanent establishm ent unless {hey
are selected through YEQU¢ar selection procass for Gr. posts.

P
i}

tus will not,



oF duty fo

27 Q,D\

-
&. | Temporary status wanl o entitle the casual labourers to  the
foilowing benefits

i Wagss at da aily rates with reference to the minimum of  the
pay scale of regular Gr,D officials including DAHREA, and CCA.

ii) Benefits in respect of increments in pay soale will he
admissible for every one year of service subject to  performance

roat least 240 deays (206 days in administrative cffices
abserving 5 days week) in the ysar. .

iii’ Leave 'éntiilemehk Wwill be on a pro-rata basis one dag oy
every 1@ days of week.Casual lmave oF any other leave will not be
admissible "

le. They will also be allowed to carvy forward the ieave
at  their oredit on their quiarisatzmnn They will not be enti-
tled to the benefit of Guraaemen% af leave on  termination of

cegervives for any reason or their guitting service.

o

vy Qounting of 0 % of Earv ce rendered untder Temporary Status
Tor the purpose of retirement benefit afier their regularizatic ’
3 After vendmflnq threae yaa s continuocus service o
Lf Jcmpnrary status, the casual labourers witlid be tr
ith the regular Gr. D employees for the purpooe of bribution
to Beneral Provident Fund and would alse further ke gligible for
the grant of Festival Advance/ faod advance on the s ame sondition
£ are applicable to fempaorary Gr.D enployees, provided they
uraish  twos suraties from permanent Govi. servants of  this  De-

i attainnent
gated at par
i
’l

vir Until they are regularised they will be entitled to Froduc-
tivity linked bnn; anly abt rates as applicable to casual labour.
7. Mo benefits  other than the specified above wil i
7 benefit o than the sp 1f i bove will he
admissible Yo casuwal laboursrs 1ih 1empnra status. :
3

E. Despite conferment of temporary . status,the offices of a
wasual  labowr may be dispensed within accordance with the rele-
vant provisicns of the industrial Disputes Act.1947 on the ground
=t availability of work. A casual labourer with vemporary  status

can gquite service by giving ong months sobics,

P If a labourer with tempmrarx status commits a miscon-
duct and the same is proved in an enguiry after giving him reaso—
rable opportunity, his services will b, ﬁi&pensﬁ“ with. They wili

toof 2

not 22 entitled to the bEﬂELLG of encasans;
tion of services,

J

leave on termina—

i@. . The E@parume £ of Telecommunicatiors will have the
powar to make -amendments in the scheme and/or to issue instruc~-

s

i
ticens in details w;thzn the framing of the scheme,

i
6
.
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~ GOVT. OF Assam . LT
JEPAR’IM}:.N'.L‘ OF -LABOUR & RMPLOYMENT | LA
lefrmcw h.MPLO:{M.&.N’I‘ EX(.hANGk:.: R S
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o k . ! a : sl
o Recruitment of _ L s S ":"\"“i
;nis,é,r:v Lﬁw_il@re‘-gé RIS ‘
l - M
) Y . ) {

/ . Your particulars have been forwarded to the
g// (.

"/\;J/:Qc_e.. b/ 6. < o Ly 7 ——
7 32 S el A.v\..t./ —_———— .
against the post of /,a dltil O —_— e
~ The .int{?rv /111 be held)on -7/ / 7 at __;Z‘._‘_/f/__g/x -
RN N s 4 Ve A B ‘ﬁ(x"/ ' ”é—‘;%i/ . = A
Your are therefme, dileuted to appear for inter—
view to the employer on the date and tlme and at the venue |
inciated above’ With the Employxnerlt Registration Card, this
letter Original certiflcatés and testimonials etc sharp in time, ’ !
" No. l‘oA~ / DcA 1s admissible forsne the journeys '
in this connection, ' ‘
‘ ~ |
6
: Yours fhaituflﬁll)(,\ / ,
.\ . 1
0 7 |
s \| ]
\w’ SN
Employwent ()Ifl(‘er ;
Dis Lri(,t Employment Exchange, "
Haflong. f
!
-OOO—-—QOO— i
' ‘.}“" N ' :
L ] N » s :_ .’4
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B ISTREATIVE TFIEUMQL
GUWAHATT BENDH

. / _ Original App]l cation Noo299 of 1996,
.
and
:m;meﬁ&
Date of order ::This the 13th day of fAugust,1597.
Justice Sﬁri D.N.RBartah, Vice-Chairman.
C0.ALNG. 299 of 1996
ALl I;dia-%elwzuf Employveess Union,
Lire Staff and Group-D, '
Assam Circle, fuwahati % Dtherﬁ.; svwnsas Applicants.
- Yersus -
Union Qf India & Ors. . . «enere Fespondents.
 0.A. Ne.3BZ of 19%6.
All India Telecom Empioyees Union,
Line'Staff‘an& Group-D
fAasam Cirdie, Guwahati & Others. cexas Applécants.
- Versus - |
:Union of India % Dré. | feeean Fewpunuentzg
Advooate for the applicants :8hri E.H; Sharma

Shri 8. Bharma
- Advocate for the respondents @ Shri ALK, Choudhuvy

Addl . C.5.800.

OEDER

pARUAH J. V..

Both  the applicationz involve common guestion  of

and similar facts. In both the applications Uhe applicants

@V | 31 -

<

i aw

have

-
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"

V)f"w’"

52" Ly

srayed for.a direction to the responderts to give them ceriain

senef fits which are being given to their counter parts working in

the Fostal Demartmenun Tn@ facts of the cases are @

[

[ ] (‘ﬁ

rute

e C0.A. No.3B82/96  has been filed by ALl Endia Tel

Emplovees Unian, Line Staff and Group—D, Assam Circie; Guwahati;

represented by the uD‘V@tdry ahrL JiM.Mishra and alsos by  Shri

Uper: Fradhan, a casdal labourer in the office of the . Divisicnal

" 0 1=

Engineesr, . uuwaha . In U.A. 299/96,;, the rcase has been filed by

“the same Union and the applicant No.Z is also a casual  labourer.

Ly . "
The applicant Na.1 in 0.6, No.299/96 rePrﬁ sents the interest of
the casual Jabourers ref@rred [l anexuve“ﬁ to the Original
w i ' . ; - ~ N T ~ e ! r . g s -
Application’ and the applicant NooZ is ong of tha labourers iIn

’ . .
annexure—A. Their grievanczs are

2 They are working as cqsdal labourers in the Department

of  Telecom undey Ministry of Communicatior. They are similarly

situated with the casual labourers warking in the Department of

Sretal Dep%ftment under the saha Miniatryp'éimilarly the members
= the applicant Nﬁ_i arg also casual 1abmﬁrar§_working iﬁ the
tele&mm Deh%rtmeﬁt; fhey are also similarly situated wi%h theﬁr
':mﬁhter;bartﬁ in the Fostal Depar{meﬁtaThey arg Wworking as casual
labourers. However .the benefita_&hich had been zxtended to the
ﬁaaga1  labourers warking in the Fostal Depéf@meht “under  the
'ﬂiniﬁtry’ ot 'Eamﬁunicatimns have not beenigiven R .the‘ Eazual
léhHUfP?h of %he‘aﬁplicaﬁts Unions. The applicants %ta that

pursuant tor the judament of the Apex Court in daily rated casual

- labourers emplaoyed under Fostal Department vs. Union of India &

“rs. veported in (19820 in sec.l3f the Apex Court divected the
department o prepare a scheme for absorption  of the casual
labourers who were. continuocusly working in the depariment -for

sore  than one year for giving wertain benefits. Accordingly a

schame was preparved by the Department of Fosts granticdg benefi?®

~

{J
b

. PO TSIL



to the casual labourers whe had rendered 248 days of service in a

 YEAY « Thereafte#’many Wwrit p&titimmé rnad hesn filed by the casual

labourers  , working under the department of Telecommunicatioan

>

give similar

before the Apex Court praying for divezting ¢«
senefits  to them as was extended to the casual labourers of
Department of Fosts. Those cases were disposed of ,in similar

terms as in the judgment of Daily Rated Casual Labourers(Suprai.

The Apex Court, after considering the entire matter directed the

~

Department to give the similar benefit to the casual labourers

working under the Telecom' Deparitment in similar manner. Pursuant .

o

o the said judgment the Ministry of Communication  prepered a
scheme known as "Casual Labolrers (Grant of Temporary Status  and
regularisationiSocheme” on 7.11.8%. Under the said scheme certain

' - : ) - i . o
senefit had been granted ¢o the casual labourers such as  confer-

ment of temporary Status, Wages and Daily Rates with reference o,

the minimum of the pay scale etc. Thereafier, by a letter dated
17,8032 certain clarification was issued in respect of the scheme
in which it had. been stipulated that the berefits of the scheme

-«

should  be- confined to the casual labourers engaged during the

period fram 31.2.1985 fo 22.6.1988. On the other nand the rasual

labocurers -worked in the Deparvtment of Posts as on 21.11.1989 vere

1§

o

2

gt

le for temporary Status. The time fixed as 21.11.198% had
) - o .

g

been . further extended pursuant to a judgment of  $he Ernakulam.

i1

Berch  of the Tribupal dated (3.3.1995 passed in 0.46.No.738/94 .

3

Fursuant to  that judgment, the Govi.of India issued a letter

dated 1.11.35 zenferring the benefit of Temporary Status to  the

casual  labourers. The present applicants being employees . under

the Telecom Department under the Ministry of Communicatidn alsa

P

urged before the concerned authorities that they should alsc | be

-

given same benefit. In this connection the casual . emplayess

submitted a representation dated 23.12.199% before the Chairman

. >

Ha)
£l

-




,laleccm Commission, MNaw

cant the said raepresentabtlcon Has not beer disposed of. Hence  the

3 0.A.293/26 is alsc of similar facts. The grievances of

the applicants are als. same.

Mr

[Ca]

. _ Heard both sides LEJN.8harma, l=araed - Counsel,

~

agpearing on behalf ol the agplizants L+ baoth %the cases submits

that the Apex CTourt having been granted the benefit of temporary
status and regularisation to the casual labocu-szvs, should also bhe
made available o the casual labourers erhing under Teleoom
Department under the sane Wini;try‘ Ar.Sharma “urther submiis
that the action in not civing the benefits to the applicarts is
unfair anrd mnréasonab‘ﬁ. Aruhut Choudhur sy, leavsad Addl.o.5.8.0
“or respondents does not dispuate the submission of ﬁr;Sharma. He
Ga2nits that the entire natter relating to Yhe regularisation  of
casual  labourers are being dis:usséd in the J.2.M ;evel at New

Delhi, bhowever, no discisicon Yas ya2t beern taben.In view of <the

abzve, I am of the apinion that the present applicants who are

—in

gimilarly situated ar2 also =atitled Yo get thae \znefit of  the

: : ¢

ezheme of casual labourers lgrant of terporary Status and Regu-
larisation) prepayrad by the Departmznt 7 Telecoa. Therefzre, I
direct fhe respondents to give the similar bernefit as  has  beer
extended to the zasual labiurars worbisg wnder %Sha Department  of
Posts as  per Annexure-3:{in 0.A.302/96% and &rnexure—d Lir
O8N0 I99/968)  to the applicants recpectivoly ard this must  be
done  as early as possible and at any rate within a period of 2
mzathe from fhe date o2f recelipt copy 2f thic ardev.

However,considering the entire facts and rcircumstances

o f

(3
-r
)]

cas2 I make rmo arder as to costs,

&4

Sd/- VMice Thairmew:.

4]
e
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_ 35 AN \Ex0RE — 0 9
Department of Telecommunications .
Office of the Chief General Manager, Assam Telecom Circle, R X‘ ¥ ’
.o v - Ulubari, Guwahati - 781 007, v ‘ ;_
. No. ESTT-9/12/ Dated the 27th Aug., 1998 -

/ 1. SrlJD Yadav, GM, Kamrup Telecom. Dist., Guwahati.
2,85 S, S. Ghosh TOM, Bongaigaon.
3. Sri B. K. Goswaml TDM Tezpur.
4. Sri B.-N. Singh, TDM, Dibrugarh. : i
5. Sri K. Mani, TOM, Jorhat. | | j
6. Sri S. Rajhans, 10OM, Nagaon. : |
7. Sri S. K. Samanta, TDM, Silchar. |
1

Sub:-  Case for grant of Temporary Status of the Casual Mazdoors
(full time) working the SSAs.

{
: Kindly submit the information regarding the number of casual
labourers working, not yet conferred Temporary Status, for a period of more
than 240 days in your SSA as per authenticated records in the enclosed

proforma. The detail particulars of such casual labourers may also be furnished
as indicated below:-

Name of Casual Labourer

Fauther's Name

Educational Qualification

Date of Engagment

Whether working in the job of

regular nature or casual/

seasonal nature

n Date of sponsorship

7. Officiallofficer who engaged

" the casual labourer ;

8. Particulars of service rendered f
since engagement - :

Year -

Total no. of days worked

cn,b.‘-"!\’.‘--‘

L

You are also requested to furnish a certificate signed by IFA
and Head of the SSA to the extent that_it has been verified/checked from the
authenticated records for the enlisted casual labourers for the perlod they
worked in the Deparlmenl

The information must be submitted latest by 9.9.94.

4

Dy.G.M.(Admn),Guwahati-7.

v~
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CENPRAL'ADMINISTRNFIVE TRIVUNAL %o
GUWAMALT BENCH _ , W

original'Abpligatiqn N0¢163'Qﬁ"1999. 167 of 1999 &
168 of 1999g3;;;{”= - -

pate of Ordé#iiThis the 31lst Day of May 1999.

HON'BLE MR.JUSTICE D.N.BARUAH,VICE-CHAIRMAN

HON'BLE MR.G.LASANGLYINE,ADMINISTRATIVE MEMBER

. "OsA.163 of 99
1o * Shri Anu Kharkhunger, Casual viorker,
At present working under Microwave project,
“‘Division Shillong, NJ.EoTask Force)

2. ALl India Telocom Pmployeea Undion,
Line Staff and Group ‘D' employees,
Assam Circle, Suwahatd.

B N T2y S |
f (/“J/"ﬁfli§>\ Unioniof India & Ors. _ R
!! ‘?"( /,'.' -.'. nl.:“ \b“»'\_» R A St
g By Mjvocate MreB.K.Sharma, Mr.SeSarma for the applicant
Y -
1€:jr By-iﬁkocate Mr.B.C.Pathak, Addl.CeG.S.Co :
! I v '

AN A ’0ehe NOo167 Of 1999

i ”1Jh;Shri sujie Das s

~ Camual Vorker, . Applicantse.

At present working . under S.D.0.Te. Haflong,
. (Sub Divisional officer of the Telecom)

2. ALl India Telecom ‘mployees Union,
.Line Staff and Group 'D' employees,
Agsap Circle, Guwahatio .
. (Represented by shri JoN.Mishra, Circle Secretary)

-\ g

[
e
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1, Union of India & Orse’ .

Mr.B.Ke.Sharma, Mr.S.%ama, Advocate for thu respondentss

Mr.L.CoPathak AdAdl «CeGe54Ce for the respandentse
i |
OeD.NOo168 0f 99
1o Shri Waba Kumar Das ) \_

2, Sri Kandarpa Pas
3, Shri Tinku Mandal
4. Shri Kaml Kalita.

All of them are presently working as Casual Workaex,
under the Pivisional *ngineer, '

L=V Ge=

1. Union of India & Orse

N
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By “dvocate MIo.Bo.KsSharma, Mr.So.Sama for the applicante.
* ') By Advocate Mr,B¢S.Basumatary, for the respondentse

q .
: These Original Applications involve cammon questions

r‘ B

o Y \C" i z B -

4\r ‘ Erlaw. and snnilar ‘facts. Therefore, we propose to dispose
X,

.h-a\ Sv ; tnese application by this-camnon order. The applicants
8O

NPT

fare casual labourcrs in the Department of Telecommunicat;on
and. posted at different stations in the Assam Cirecle and
N.E.Circle, Some of the applicants have been working for
more than ten ycars. The Government of India preoared

a scheme for granting temporary status to the casual

T
i~ : RS

labourerso~T e scheme-is known as Casual Labour (Grant of

.l ‘ "lf) '.'.

Tempordry Status and Regularisdtion) Schiane, 1989. As

. 1 C a{, ." .
per the said scheme those casual employees who had completed

A‘

more than 240 days of service should be given temporary

[ RS

status. Later on, the Office Memorandum dated 12-2-1999,
i Annexure iO in 0. A.Noo163 of 1989, was issued extending

the benef;t of the sald schanu to those persons who

a completed. the requisite period up to 31—3—1997. As per tha
5 ; sald office Memorandum dated., 12.2.,99 the applicants who
had compieted requisite period of servica in 1997 are also
entitledtto get the temporary status. The applicant's
grioevance ig that they havo not boun grahtod. tauporary

"status., Accokding to the applicants as per the Office

Meme. andum dateds12+2699 thebébplicants are entitled to

get the temporary status and subsequent regularisation

of their services. As the applicants were denied temporary

? | . status they have approached this Tribunal without submitting

" any representation.

TV ,
Mg A

contd/=-
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. We have heard Mr.sebarma. learned counsel for the

applicants and MroB C.Pathak learned “dad1.c. G S. c. as well as
MrsB,S, Basumatary for the respondents. A3 par the deciaion
I ;,i;:' of the Apex Court dated 17- 4 ~99{Annexure 1) the case of the
- | applicants is required to be considered, The applicants
f { have apprrached this Tribunal without submitting any
: Tepresentation, Normally this Tribunal ma Y not entertaln

any application if departmental remedy 1is not exhausted
57z Bs the facts are not availabl* before us wve dispose of tha

';_::%I?iq\ﬂpp11Cdtions with direction to the applicants to submit

If the

applicants are entitled to get the temporary status as

. under the schene and or ‘any guideline the ey shall consider

‘the same, This must be done as early as possible at any

. - rate within a period 0£'3 months from the date of receipt

b of this order.
|

‘ Application is disposed of., No order as to costs,

1

! R | o - Sd/~ VICE CHAIRmAN
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-effice record/as  well &g doey

' —F A]\\NEX\)KE"’ E 7”
- 29, - . X

’

T':"

Thae Chiaef Genaral Nanagar,‘ry_(}_tcam

'tfﬁub's~ Urder daiedv3125.99 passed in 0.A, Nos 163, 167 % 1€8/933.

Sir, '-. .

Qitﬁ?“due' deference and profound submission ld ngcizf
state the few following lines before your Honaur for kind cons
eration and necessary action therenof.

That, being agarieved by the non granting of t?mwgrd;z
status and regularisation of my service§, I.was uonstradneabnvé
move the Hon’ble Tribunal by way of filing U.A. mentJTne. t1;n
with a prayer ﬁar grant of .temporary statu? and reqgu arlsa d-t;
The Hon'ble Tribunal having found prima facxe'case was please -
dispose of the said OAs with a direction to dispose of the rez;g
sentation - * with® a speaking order and +  hence is.

representation.(Copy enclosed).

Thaﬁﬁlfém'a casual worker working under your Tdrganisa-
tion since “lang . My Jjuniors have been granted with tempmrary
status as- 'per the schoeme of arant of temporary status and reqgu-
larisation, It s pertinent to mention here that some of the
casual  workers have already approached this Hon'ble Tribunal by
way of filing various UAs and the same has been alleowed bx the
Hon’ble Tribunali'Even some Juniors mainly under the 8DOT Kamrup
a8 well as SDOT Rangia have been granted with temporary status
and thereafter: their service have been regularised much betore.

: That in this cbbhéction mention may be made of scheme
circulated " vide 7.11.839 letter issued by your Honour by  which
temparary status has been granted tao many of us excluding me. Iy
ments pertaining to my date of
engagement has been Produced in the ceurt, From“the same it isg
crystal cfear'that my case is required to be considered against
the said scheme. It is pertinent to mention here that now a new
crder has come and as per the said order dated 12.2.99 my case ig

reciuired to ‘be  considered for arant of temporary status and
regularisation, "

‘That in view of the aforec
Pray before your Honour to consider
rary status and regularisation with

aid facts and circumstances [ °
My case for grant of tempo-
imnmediate effect,

{
Thanking yoo,

Sincerely yours.
A QcC.
6599
.':..l:l Py - (W]
1. The Dirck:tar Dept. of Tele

chmmunication,
Sanchar Bhawan New Delni, ‘
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e GOVERNMENT OF INDIA .

"\ " ; DEPARTMENT OF TELECOMMUNICATIONS
) (. /OFFICE OF THE GENERAL MANAGER TELECOM.
e SILCHAR SSA : SILCHAR -1 ‘

" No. E-20/8913

: Cééki-qu/;f‘bfm

L ffory Tebophone Exchonge
kit Sl |

/

r

Dated at Silchar, the 13" August’09

(e

Ref: Your repre;entation dated 16699, /S-679T

Sub : Grant of Temporary status

With reference to above, you are hereby intimated that your representation has been
_ examined thoroughly in view of the judgement and observation of Hanourable C.A.T. Guwahati

¥ dated 31-05-99 in 0.A. No. 167 of 1999 and observed that :-

1

4,

(S

7

S

Under the circumstances, stated above your request for grapt of temporary status can not
be entertained and as such your representation sta o

Your representation dated /3 'é n77.0 ks vague and without requisite

.............

and vital information and particulars

It is not supported with copies of documents filed before the C.A.T. Guwahati in

.- connection with cited case. -

"_Available records at this end do not fulfi the minimun criteria for granting you as

_temporary status.

No register or record in regular basis is maintained foy casual labourers._uHence, in

absence of concrete documeptary evidence, it can not be checked and 6ross —
checked at our end. ~

Ban on recruitment of casual laboq'rer alter 30.3.85 stig?l in fo.rcc.

..

,\/\4

nds rejected.

Ngeree Y

\ i’ General Manager, Telecom
A

Silchar §SA, Silchar-788001

Pret 1 V17

Q2

N
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, QOVT., OF LNDIA / / ;
BN DEPARTMENT OF TELECOIMUNICATIONS '
v FOFFICE OF THE AREA DIRECTOR TrLECOMA, RAJGARI ROAD, GUWAUATI, 9\ ‘
.‘i GUNAIIATL -781007, !
? ;? NO. ANT/CI/U 47/RICH/91-93/ Dated at Guwalati the 12/6/91.
' s ,3 3 ’ Lt .
‘ : 0 _—
i The Toleuom, Dist. Englnoer,
[ Silchax, »
| f
i Sub 1~ Non-ravment o arour to the Cagual Mazduoxr under
! A.E, fityveloss, Helflong.
i Ref 1~ C.d.M. T Lettex Ho. UNST-2/VOL-111/90 Dtd.at
; Guwahatithe 20.%.21.
|
! 1 am directed to intimate you that telephonic confirmtion
, by you regarding poyment of arear to casual mazdooxr under AE., W/L,
" Ry} Halflong is not correct. g
P4
, g As per V.0,'S roport tha following casual mazdoors under
Pon ihe control of A.E.Virelexs llalflong woxe not patd arcar for which 1t
: p s included In the syenda of RJCN Meeting.
So, you aro hereky requeostnd to make the puymont of pending
N . axoar of tho C/Mazdoors undar A.B.erolow,l};\,lflou fumotiatoly of
! propoxr varification of tha srma and ccnflrmﬂ'téi‘ebigphionlly . Matter
moot urgoent. '
: 1. Sri Boloram Roy, $/0 sxi Blpud loy Dec. 81.
f! n, " pParun Ch. Sarkar, §/0 Szl Satish Ch. Sarkar, Doc. 87 & March O~
o ‘ -3, " Haricao Roy, S/0 Late Zatish Ch. iy, Maxch /.8
A" Kamaruddin Baxbhulya 2/0 Sri Magbal Al
Barbhulya m:fr a/sl, 7/81, 8/81,9/81,10/€7, 11/87,12/87,1/88,  °
| 2/68, 5/00, under Musterirg offictal Sri M.Singh(}/1) 4/87,5/67.
j' 6/87, undox m:ustoring officlal 8ri L.X. Gogwawmi rlg9.
' 5. Sri Kajal Ch, Pas' 5/0 Bri Kirtiram Das  for 6/87.
SO * Kajal lath s/d Sri Bipin Ch. Hath for 12/87.
: 7.y " Madhab Ch. Paul §/0 Sri Ganfhl Paul, fox 12/67
, 8. "¥ paxesh Ch, Las 5/0 Sri Prombd Uh. Das for 3/68
t - F. * Paritonh Das | §/0 5ry Sarda Das’ s/0T & ¢/87
{ . .
g 103 *  Ramyan Khan, {S/0 511 Allnudin Khen o/u1/12/€1
17, * Satyendia Pez 5/0 S11 Lallt Mohon Los  fox 5/00
o » 42, * Subodh Neih,8/0 Sxd Sumanta Nath  fer 12/07.
| 43. " <AujLt Cn, Das 5/0 Srl UJoposh Ch. Das, for 9/87./068 :
‘ . 14, ® Sri Sl\)’;'.":'«:\.‘. BLievios S/0 Sri Basanta Biswas for 1?/87.
)
! . s, (:‘{/’-'<"-. J{’ ’/ 5 /n (C\(,/ bt 'I/:-
‘ ""fu L ]/ ‘ hestt, Lirector Talecom. (S1),

L : .
i . For Avoo Mirector Tolecom Guahatl

s e S




- |

.- [ -] Cept te 1= 1) Nstics Bd. 0/C tham s:or/m—r. Aijica Bd. Telsphene Xae/Huilong!3) J.F.0(P) AL 4) J.P.00 rodvmes = L

u.;.n-t/Cn[fsnorlHFr:]QA-gjf "7 Dta, ‘7-8-%¢: F

! ),{ 2~ .
' T - A NNEXU'{\
'f‘ —_
X '
] "
With referance to TDE's/Silchar latter Neo =206 T Pectt/RIG/Ub N, 201aT-90
| Attantiaa ara fanvited for staff end C.M. relarding clarification ob jectlon
again_st the particulars of asngags~cat C.M. la. th Sy“u’?ivislor‘. wtatw!l Nalrix below
w,8,2, 85 to till datse, CEep
‘ ’ The objaction clarificztion or any tha quary it this sffect may he
! forvarded to this effics in writtan sa or belora F 8194 Lar fursker aqiutiay.
; a &« | ' - \ oS
l L ' s \k Mg wt-1/CM/SDOT/HFL/94~55/ - Dated at WL the 17,8.94
» - . 4 1 '." . ‘.
Tteo B I ¢ i . P NI B ' T
i . . : . o sSub-Liviatinal Ox'z'ic:r:‘l‘aff:'fgraphs : .
- - : : i ‘ Yullang -7ty -
' . H . '
. . - .. 2 s oy ! -
S1.da,Name ct‘ Caaual {Cas:e]ﬁa‘.a FESRET ¢ day3 workeJ vear wise &an vi gt raron Por  JOCLIcCa I Ramarks :
]..abcurer Birth 3r~;_ . VKK 3631990} I i 19§ j )3] '§ Kr lhlp g as st ~iie approved !
1 - an ‘f o *
i 1. |Sri Sankar Rey 'Hinaul31.10,7h7538%7 _s5 toa7 26 250 1262 {252 43 fwp PATRET,Lnentteie b 2 srgeganent !
i J[x. a v i toxy -xTx !f.n LA A R T
| l | | | i ‘ ! : I V] July i 1'5/ s . l
. ! | } | i | L S tQO R L \
: - oTT = _— e sl e - ——— ‘-—-~—i’--—~~r‘-~-L-——--“— "‘-]“’“‘-T"‘-'“'* -F - - v ——--—--——-—-**r—-—-—--———-—--— _________
| + 2, iSri AJoy Kr.Dna IHLndul 27.10.61‘5 Jan'87 320 | 281 l268 ‘323 1349 [251 2,9‘ : ”66 l. "ul/'-'i Mtoe A Deva- e d = |
: . ‘, Pt -lopraat '
! l ' ] ) { J | ' .).;.“/l Vet hiy ’ ]
e R S B ---_L--..,.-__.E.__-_L___ Iz SUREA i R N e .
3¢ .Sri Parimal = Hind 1-7-67_'Jan'.87 263 'ZGQ 289 . 272 | 268 ‘2.)13 o / l.ulJ/w D B ' ----- dy —— |
| Malokar, sic i | BPANTAX i H
. ! .
e R AN I O N O OO , LA U S U
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Mo TES-I10/59-5TN-IT
Goevernment of India-
ODepartnent 7 Telecommuniceticsrs
Sanchar HEhawan '
ETN-II Section

Mew Deihi

A1l Thief General Managers Tele:am Tir:las,

All Chief Senerel Managers Telephones Dictvict,
All Heads of cthey Adaministrative Cfflcos

11 the IFfAs in Telecocom. Tirvrcles/Dlziricts and
ather Administrativa Units.

Sub: Fegularisation/grant of temporary status Lo Caswel
Labouwrers regarding.

Sir,

I am directed to refar to letter
12.2.93 circulated will letter Nol.2ZEF-13
@ the subjgct mentlonad above.

In the above referrc? letter this . f7i:e has conveved appro—
Al o she two items,; one is grant of Yesdorarvy status Yo the
masuzl Labourers eligible @ on 1.8.38 A2 ancthert on regulari-
sation of Tasual Labourars with tempoMary status who are =ligibla
as _ on 21.2.37. Somé doubts have beecn vsized r ; dats o
ezffect of these decici-n. It i3 bhﬂvc‘*’ﬂ zlavifiza Yhat in Zase
of grant of temporary status to e order
datad 12.2.39% will be sffacted w.e.f. the dats of  this

¢ oeder -and  in fase of rogularication to the orEparary siatus
Mazdoors eligible as =zn T1.3.37, this arder’ affected
Weeafo 1.4,57, '
Youre faithfully
HARDAS SIKGEHD
ADEIBTANT UIRECTCR GENERALISTHS

All recognised Unlonu/Federations/Aocsoiiations.,

: ASSISTANT DIPECTOP SENERAL  (STHD




A

L

N —
1 * {\{
, 7
"ﬁ Ton,
A" The Heneral Manager, Telosom,

) Silehar 880, Silchar 788001.

1 Sub e Grant of temporary status and regularisation,
- ,
flRef 1~ Order vide No E-30/8KD/13 dated 13.8.99,
.r. ' ' . .
»8Bir, .
' With due deferenrce and.profound submissicon I beg to state
the few following lines before your honour for kind consideration
-+ and necessary action thereof. S

That 1 am a casual mazdoor, working under your organisa-
tion  since long 1987 and my case is covered by the scheme of
arant of temporary status and regularisation. It is pertinent to
mention - here that since long I have been requesting your hopour

for my regulisation as well grant of temporary status but my such
Prayer was never acceded to, It g pertinent to mention here alsno
that being agarieved by the said non regularisation I was con-
strained to move the doors of the Hon'ble Tribunal by way of
filing 0.0, No 167 af 1993. The Hon’ble Tribunal while entertain-
ing my such application was pleased to Pass an order divecting me
to file a representaticon and accordingly I have filed a represen-
tation in the month of June 1339 praying for my such regularisa-
tion. . ~
That an receipt of ‘my such représentation, the aforesaid
wrder  an reference has been passed rejecting my prayer made ' an
the said representaticon, My parawise reply ta thé\ said order
dated 13.8.99 ig as follows:, o -

al That my aforesaid representation pursuant to the aforesaid
arder of the Han'ble Tribunal was not vague. In my said represen-
tation I have categorically mention my year of engagement as
casual mazdoor which is the basic ecriteria for arant of temporary
status and regulirisaticn under the scheme of 1989 as well the
clavification mentisned in the order dated 17.12.93 and the
recent order vide No DOT N2 269-4/93~STN- -171 tpt) dated 12.2.99.
It iy pertinent &= mention here that the last order dated 12.2.93
issued by the DOT is very clear that employees who have completed
19 years of service as on 31.3.97 will be regularisged as one time
measure.” I have completed more than 14 years aof service and hence
by any of the ajpresaid circulars 1 am entitled to. get the bene-
fit of the zame. : .
: . t

b) That in suppart of my aforesaid claim I am enzlosing  the
wrder dated 13.%,99 issurd by tHe D.O.T and ‘same of the documents
showing  my service periad including Muster Roll Nos.and  the
natice dated 17.8.94  wherein some of the service particulars
are mentioned. 0On the ather hand several dzcuments  have heen
Producred  before the authority concerned when my name was sought
b be sent for regularisation. It is also pertinent b mention
here that the muster rall register and Pay bills may also be
perused to  ghow my service period. From the above it will be

crystal clear that 1 have been-working since 1986 as rasual
Mazdooy . .. T
\ .

.

) Tha§ the aforesatd recordsg submitted‘by me will show that 1
am. Warking since 1987 ag Tasual ‘mazdoor and hence I am entitled
. ' o oo |

1~‘. FRE A .

- — e et e -
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available records

<. The Chief General Manager,

- b?

tm get the benefit of the aforesaid schemes for grant of  tempo-—
rary status and regularisation.

d) That from the above order dated 13.8.99 it is crystal clear
that in ouwr case affice has not maihtained any recard ar register
and the aforesaid absence has raused a sericus havm to my service
caveer. Muwever, I am not at all liable for the said maintenance
of  records  and for the mistake of office I may not be made to
suffer as has been done in my case. It is also pertinent ta
menticon here that from the available records maintained by me the
aforesaid difficulties can be sorted out and relying on those
documents I may be allowed the aforesaid benefit of temporary

status as well as reqgularisation according to the aforesaid
scheme and D.0.T's order. . -

R

. ’ §) ’
2) That as stated in the order dated 13.8.33 that there was ban
2N recruitment of Casual labourer after 30.32.85, I beg to state

that my recruitment was done by the Asstt.Engineer Wireless
Halflong and the said apparintment was pursuant to an interview
and my name was spansored through the local employment exchange.
To that effect cne of the initial order dated 230.4.1387 of ap—
pointment  is enclosed for ready reference. From the above oaorder
dated 30.4.87 it is clear that recruitment to the post of  casual

mazdoor  was  also in progress after the,said cut of date i.e.
30.3.85. ’

In view of the aforesaid facts and circumstances I pray
befure  Your  Honour o consider my case after scrutinising  the
aforesaid records enzlosed in this application as well as the
maintained by the wffice and with a further
prayer to grant temparary status and subsequent regularisaticn.

R )

I bhope that Your Honour wauld be kind enocugh to

: arant
e the aforesaid relief.

Thanking you,
[ BN N
Sincerely yours
Cgpy tqgw

1. The Dirvector,Department of Telecommunication "
Sanchar Bhawan, New Delhi.

Telecom,

Asgam Circle, Ulubari, Guwahati~7,

A e
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.él The Central Admmlstratwe Tnhunal o ke

‘FORM NO. 4 Lf %’ e

ANNEXURE - |7

( See Rule {2) ' p T

GUWAHATI BENCH : GUWAHATI

i

LN

ORDER SHEET

| l ¢ g K .
Apphcant(s) /g’?;(, \SL}?{_%

' o ]
- Respondent(s) /L,/L/.i_ P

(g

if

8

APPLICATION No. 7&(‘@?‘\ OF 199

Oy rdl o s

¢y{L{?C«,.(Q(¢aé;:“‘4i

Advocatc for Apphcant(s) /l / /‘ /< g/,<m AVA

Advocatc for Respondent(s)

/%‘ g

/S/( H\A V% /,( k /é‘,)/v‘/;u.('

CC]5(_.

 Notes of the Registry

¢
I

Date

Order of thé Tribunal

!

EY

11-1-2000

ti 4
il g e

Present: Hon'ble Mr.Justice D,N.

Baruiah, Vice-Chairman and Hon'ble Mr.G,L.
Sanglyine, “dministrative Member.

16 applicants have approached this
Tribunal by filing a single petition.
They have prayed for permission to join
in this single application under the
Prcaision of Rule 4(5)(a) of the C.A.T.
Procedure Rules 1987. Heard Mr.B.K.Sharma
learned counsel for the applicant and
Mr.3,¢, Pathak, learned Addl:c.a:d.e.
Pra,er is granted. fi"““ B AAE

In this application the apélicants
.hav= challenged the Annexure 9, :order

t

aat 1 138499 by whicb the representa-

tioa of the applicants was rejected. The
casz of the applicants is that they have

Annaxure 9 order shows that the authority

does not have any record to show that the

appiicants have been working as such,

c0ntd/-

beein working since 1986 '0r1987. But the

o e e
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Notes of the Registr Date | 7 i : '
' y | Date S Ordér of the Tribunal e \ ~

p—

ﬁ*{ng 11-1—20d0 ' . ‘ |
ST R M;,B,&’Shgrmq“subpits that this clause-
A 4l §47 contrary 'te Annexire 11 ichart which
il é}oqugntiyiépééks'aboutﬂtheir working
'~<:H§12ﬁﬁw%?§5‘ Mr.Sharma also submits that

L.
-2
.

°
¥

\ 1A .- Q' 1ghex,aif.sqi%l working. We have heard
S S . L . _‘.I"“ g (I A “l !...
Mr.BocoPathak, "learned AddloCchSoCc
also.

On rearing counsel for the.parties
we dispcse of the application with direc~
tion to the fespondents,tp scrutnise the
case and consider the same by giving a
reasoned ppdér: The applicants may file
separate représentatioﬁSining details
of thel r case within 15 days from to=-day.

| They may also)produce-evidence. that they
have been wdérking since 1986 -87. If
such representation is filed that should
be considered by taking into considera-
T tion of Annexure 11 chart and then

L
.

dispose of the matter by a reasoned
order. This muet be done within a period
of one month from the date of receipt

the repiigsentation. "

Apolication is disposeu of. No urder
¢ o
as ito costs.:
l!...' N
t

. C g i Till dﬂsposal of the representation

stétus quo as on to-day shall be

maintained.j

N - Bl

Sd/=VICECHAIRMAN
Sd/MEMBER (A)

Nem@oNO.‘%E Dated /7'/{7?/‘2 [

Cepy fer infermation and necessary action to

o

C;/;L{/ghri Sujit Das, S/e Anant :
2 @ Das, werkin
O/e the Sub Divisienal Officer:’Teleco%,aSa?i:ﬁgl MaZdoér’

20. eDe
Mr,B C.Pathak, AddloC.GoSoCo )CvoT. y2Guwah ati Bench .Guwahati,

' Eﬁ\:}\”ﬂ

SAISTRAR,

M

e ———————— e

“
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L\g /_'\\]\\‘NEXURE""'L( Ny
e e e e s b s
GOVERNMERT OF [NDIA T

DEPARTMENT OF TELECOMMUNIC A 1 s &
OFFICE OF THE GENERAL MANAGER 171100 ot
( SILCHAR SSA  SILCHAR ‘1

| e e ’ e e
{ No. E-20/SKDr24 } _ Rated at Silahar) tha 14-03-2000

L
fo .- | . {
Sti Sujit Das '

I  Haflong Telephone Exchange
NCOHs,

fazdoor.

~Sub: - Grant of Temporary status

Ref: - I Your representation dtd. NfL. '

Y

2. Hon'ble CAT/Guwahati order did. 11-01-2000 in QA N> 320

With reference (o your applicstion did. NIL rece
Aeroxtrue copy of the court srder dd, 11-01-2000, yo
has been thoroughly examined & engagement particulars thoroughiy crutinised in view of ihe
judgement angd observation of' Hon'ble CAT/Guwahati dtd  11-91. 000 in CA Mo S20500 and
1 observed that: - ' :

ved by this o, an 1o 2o

ung with a
u are hereby intiniared hy; FYOUr reriesentation T

)
.

Lo Your representation datzd NI, does not contain vital infarpsations & DAL WhE e elevan !
, for the disposal of the present case,

2. It is found that Your representation is not Supparted with somies o dovcuinents whizh ale made
J i Fr s > o : ’
Annextures along with your application before the Hor hie AT 2 Tahag ;
You have nat produced d(.»c:umentary evidence toao in suppant efyouas .

oy

5T A i o

SyOaT mgage et ag pee direction ’
X of the Hon'kle Tribunal, '
, 3. Ban on recruiiment of cusual labourer afler 30-03- 1985 is 311! in forae ;
| 5. You were engaged, time (o time, for works puiely on casval bafis - no ot of interminen v i
nature on verbal requisition which dogot itself ereate any right over\he saris in Guestion |
6. You had never been appainted as casual maedoor by any Telecon dutizonty, v . i
7. Your engagement particulars do not fulfil the eligibility criteria for £eanting vou as “Temporary
Status Mazdoor™ ag Pernorms & records available at this end.
Under the circumstances stated above, your request for granting of Tempuiary Ktatus ¢an not
bLeacesdid il wua o, o, R N Tt MY
' !
| !
% - 7 -
y {_.\(/ . 7
Qe
E . . 2 \\ \ \\ . . h
| General Manager Feiecom i
; Stichar SSA - Silchar, 3
A .1.0"“:' ul Manaper Yelacaa ;

SIC 1R
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O IT-meEOON L9147 FROMIFUE,GM SILOAGE  TDSI-aTOE SR
- N S Al\w\\i’f_‘xuf‘\E -5
Government of India {ﬂ

Department of Teleconvmunications
Off ice of the (’eneral Martager Telecom Silchar SSA:Silckar

- I8 LR P TR T T Vv

Dated at Silehar, 26-4-2K

oug. - L au for appearing bq‘nrv Serufinizing commitice of records

Of casual Mazdoors,

You are hereby requested to appear before the scrutinizing
committee on ......0/.. 057 22006, with the following documents’

fparticulars, in criginal, on the 're‘xhcd date, time and at the specified
venue given helow .

L. Tnitial eagagement particulars as casual mazdoor, appointment orcder
lepeacorship of emp]o»mex'l exchange In your possession
. All documents i.e. working patticulars, payment varticulars till tast
working day, il any, available with you.
3. Age proof certificate.
4. Two copies of recent passport size photographs,
Dire- |
Venue - |lote] Indraprasiha Regency, . v
Lochan Bairagi Road, Ground floor
Silchar ~ 788005,

(LR PALMl ';f A 1*\ T
Member, Scratiniz nizing Comm el |
Drvisional Tngmccx(P&A)
O/ the G.M.Telscew/Silchar
Silchar SSA : Silchar

o
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GOVERNMENT OF INDIA

| DEPARTMENT OF TELECOMMUNICATIONS O
\3 @ OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR (o
- SILCHAR SSA i SILCHAR :

No. E-20/TSM Regulerisation/SC/ I Dated at Silchar, the2¢ -9 -2000

To ,' '

Sri @ada[ %ﬂ/n; | /<
S Blnile

iR / f/AJLc%S/\Qa]M '
DAt N HIRT

Sub: - Grant of Temporary Statu%Mazdoor.

Ref: - Your case in CAT/Guwabhati in OA No. 572 rot

\

With reference to the abave, you are hereby intimated that as per the instructions of
the Hon’ble CAT/Guwahati in the case in OA No. referred above, your engagement particulars
were thoroughly scrutinized and examined by a committee in consultation with the records. The

- committee was formed in this SSA as per the instructions of CGMT, Assam Circle, Guwahati vide
Memo No. Estt-9/12/PART-1/23 did. the 28-03-2000.

The committee after through scrutmy and examination of records submitted its report
to the undersigned.

As per the said committee report, you were not found eligible for conferment of

Temporary Status Mazdoor under any scheme or order of DOT, mcludmg one time relaxation given
by Telecom Commission vide order dt. 12-02- 1999, on

the basis of your engagement records, as
you did not fulfil the minimum eligibility criteria i.e.

1)’ You did not complete 240 days work in Department of Telecom. in any calcndar year

N\ ==

preceeding 01-08-1998. jan NETI= 10 laank
2) You were not in engagement ason 01-08-1998. /

The committee did not recommend your\ me for conferment of Temporary Status
Mazdoor, Qﬂ "

Under the circumstances stated above, you request for granting Temporary Status
Mazdoor cannot be adceded to and as such your representation stands, dlsposed of.

\ ;(,w*’/ \67\"

General Manager Telecom

NJ( ﬁfx ' . Silchar SSA :: Silchar.
ﬁ;}gﬁg\/\@%’.' | | ' " © General Nanager Tele

SILCHAR

t
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emsnt  and  have gone through the same. Save and except

recxrd  are also denial and the respondents are put  to

ctest proof thereof.

That with regard to the statement made in para-1  of

ten statement the applicants offer no comment on it
(»

That with regard to the statement made in pava-2 of

beg to state that  from the date of engagement they have b

ding  asm  casual  worker till date without any break. It

Gorthy  to mention here that sometime even in Sundays

idays the respondents engaged them for the worbk. The afores

will vrevealed from the Fegister wmaintained by

That with regard to the statement made in para-3 of

teny statement the applicants beg.to state that there ca:

tovered by the judgement of the Hon'ble Apex Court wherein

4
qagid ®© B
< _7. -,3 r »"I L:_?;

That the applicants have received the copy of the Written

the

gment which are not specially admitted here in below, resis

he treated as total dernial. The statement which are nolt borne

the

hen statement the applicants deny the correctnesz of the same

een

oot

peridents. ) -
The applicants crave leave of this Han'ble Tribunal to
hicm bhe aforesald records at the time of hearing of the case.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH ¢:5 GUWAHATI.

Oede NO. 357 OF 2000

Sujit Das and Others
- Vg~

Union of India and others.
- And -

In_the matter of ¢

Written Statement submitted by

the Respondents.

The respondents Most Respectfully beg to submit
the Written Statement as follows $

1. That with regard to para 4.1 the respondents

beg to offer no comment.

2. That with regard to para 4.2 the respondents

beg to state that the applicants are not in engagement

in IOT as Casual Labourer. They were engaged occasionally

for short periods depending on the availability of works.

They were not in continuous engagement as claimed for.

e That with regard to para 4.3 the respondents
beg to state that the aware of the relevant judgement

orders and schemese

contdOOoooooo'o
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4e That with regard to para 4.4 the respondents
beg to state that the aware of the scheme 1989 of DOT
and complied with the Spirit of the instructions con=-
tained therein.

5. That with regard to para 4.5 the respondents
beg to state that Annexure=3 submitted by the applicant
is a call letter f#rom District Employment Exchange.,

Ha¥long and not an appointment order in any capacity.

It is an individual call letter and does not justify to

have been sponsored all the applicants through Employment .
Exchange.

6e That with regard to para 4.6 the respondents

beg to state that it is not a fact that the applicants-

SRS

were selected for any régular appointment and have been

contiﬁuing in their pés*i;_s and have completed 240 days
in every calender' year without any break.

Theii' engagenent records have been verified
and their d claims are not based on the facts and
documentse | |

They are not eligible t0 be regularised under
1989 under scheme of IOT as referred above in para 4.4
as per their engagement record in DOT,

An interview call letter dated 30.04.87 does

not establish the claim of all the applicants to have
been selected/appointed in ‘the Department in any capacity

and does not confer any right for regularisation as PSM

in the IOT scheme 1989 circulated vide dated O7.11.89.

con,td......
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The claim so made by the applicants are not justified

é.nd could not be acceded to.

Te That with regard to para 4.7 the respondents
beg to state that this office is aware of the instmc=
tions and guidelines contained in different circulars

referred by the applicants in this parae.

8. That with regard to para 4.8 the respondents
beg to state that the bemefits extended by the scheme
of 1989 and subgeduent modifications, clarifications
referred by the applicants are well admitted and all
elizible applicants/candidates have been extended the
benefit and brought under the said scheme and already

regulai'i sed.

g, The benefits are never denied to the eligible
candidates and they have been conferred PR status

after thorough scrutiny and examination of recordse.

9e That with regard to para 4.9 the respondents

beg to offer no comment.

10, That with regard to para 4.10 the mkaxkwmenty
respondents beg to state that the admissible benefits
to eligible candidates under the instructions and orders

of IOT/Pribunal have never been deniede

1. That with regard to para 4.11 the respondents
beg to state that the instructions of the order has
been complied withe

Contdececse
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12, That with regard to pafa 4.12 the respondents
beg to state that as per direction of the Hon'ble C.A.T.
Guwahati in judgement order dated 31.05.99 the applica-

" tions of the applicants in O.de No. 167799 have been

disposed off vide this office letter No., E=20/SKD/1%
dated 13.08= 99 by passing reasoned orderse

A copy of letter dated 13.08.99 is annexed
herevith and marked as Annexure = 1.

13 That with regard to para 413 the respondents
beg to state that already disposed of vide no. E~20/S5KD/13
dated 13.08.99. No further comment.

1%. That with regard to para 4.14 (a) the res-
pondents Xk beg to state that the application did not

contain father's name, postal address etce t0 communicatee.

15. Thet with regard to para 414 (b) the
respondents beg to state that this office is aware of
the contents of the scheme of DOT 1989. Supporting
documents meant authentic document in respect of engage=

ment, if any, produced for examination with official

records.

16. That with regard to para 4.14 (c¢) the
respondents beg to state that it is not a fact that the
date of engagement is the only basic criteria for regu=
lakisations Minimum 240 days work in a calendar year
is the basic criteria for regularisation subject to

other relevant instructions issued by DOT from time to timea
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17. That with regard to para 4.14 (d) the respondents
beg to state it is a fact that no register is maintained for
casaal labourers for intermittent and occasional nature of jobs
since they are not in regular employment. Only payment voucher
is the authentic document for ascertaining v'bh.e no of days
worked by the Casual I»abourei'. |

The no of days worked have been ascertained through
detail scrutiny and examination of all payment ﬁnchers in the
Divisional Office. |

18. That with regard to para 4.14 (e) the respondents
beg to state that the regarding ban on recruitment of Casual

Iabourers DOT/ND order No. 269=10/89/SIN dated 07-11-89 and
even No. dated 17.12.93 are self explanatorye It is admitted
that inspite of ban and strict instructions from IOT there were f

some violationse But the abplicants even though stated to have"
been engaged during the period 30.03.85 to 22,0688 on purely

camal basis from time to time and did not complete 240 days

work in any calendar year cannot claim for regularisation

under 1989 schemee

19. That with regard to para 4.15 (1) the respondents

beg to offer no comment.

20, That with regard to para 4;‘15 (11) the respondents

beg to state that this was issued based on some certificates

given by the line staffs but was found false and not based on
authentic documents. .
21. That with regard to para 4.15 (1ii) the respondents

beg to offer no commente. |
- ccntdooooo.o.‘
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22, That with regard to para 4.16 the respondents
beg to state that the question of ignoring the eligible

candidates does not arise.

23 \'i{l%at with regard to para 4.17 the respondents

beg to state tﬁé,t it is not a fact that the records were not

. !
consultede A scrutinising committee was formed in the SSA

T
for detailed scrutiny and verification of records vide this

office Memo Noe E=20/Scrutiny/CM/02 dated 12-04-2000 under the

instruction of Ex CGMT Guwahati No. ESPT-9/12/PART-1/23 dated
28.,03,2000,
Copy of the letter dated 28.03.2000 is annexed
herewith and marked as Annexure = 2.
As per the report of the commitiee only « one appli-

——

cant in this case, Shri Sujit Das, was found to have worked

for 240 days in one calendar year but was not in engagement on

e bty

01.08.98 and afterwvards in IDOP «kmxhmcxI¥H;
RSty

His case is being examined at appropraite level. Remaining

15 applicants were not found eligible for regularisation as
TSM and were not recommended by the committee. Their repre-
sentations have been finally disposed off vide this office
letter No. BE-20/TSM Regularisation/SC/05 dated 26.09.2000 ag
Per the order of the Hon'ble CAT Guwahati dated 31.08.99.

' 2.6-09-20vT

Copy of the letter dated 3198499 is annexed

¥ herewith and marked as Annexure = 3.

24, That with regard to para 4.18 the respondents
beg to state that the representations of 15 applicants finally

disposed off on 26 ;-09.2000 o« Final disposal of one represen~

contdo;ooooo
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representation in respect of Shri Sujit Das is pending subject
to decision taken by BE CGMT Guwahati.

25. That with regard to para 4.19 the respondents

beg to state that there is no scoz;e for diecrimination amongst
the old applicants and new applicants. All applicants those
found eligible on verification committee report have been |
regularised. It is not a fact that there has been any attempt
to _nullify the claims of the applicants and the allegation

against the respondent is baseless and falsee.

26. That with regard to para 4.20 the respondents

beg to state that the applicants in OeA. No. 5/2000 yere

asked to appear before the serutinising committee vide GMT
Silchar Office letter No. n-zO/Scmtiny/cn/QOOO-z»OM/os
dated 26.04.2000 and their engagement particulars were thorou=-
ghly scrutinised. Based on the committee report 15 cases were
finally disposed off vide letter No. E.20/PSM Regularisation/
SC/05 dated 26+09.2000, This process was done under the
direction of Hon'ble CAT Guwahati order dated 11.01,2000 in
O.As No. 5/2000,

27. That with regard to para 4.21 the respondents

beg to offer no comment.
28, That with regard to para 4.22 the respondents

beg to state that it is not a fact that the documents were
not verified. The verification was done on the basis of
authentic payment vouchers. Specimen sigcnatures of the

labourers were recorded in the verification sheet page=1 .

Gontd..._..
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In vhatsoever from the payment was made %o the applicant
casual labourers either in MR or ACG=17 or in A/Boll must be
included in the accounts of the paying authorities, preserved
in the Divisional Office in the custody of Accounts Officere

The certificates given by LI/SI/JM0 etc. cannot
be treated as an anthentic document for the Ppurpose of deter-
mining the engagement.

The relevant documents like Bducational Qualification:
Age proof certificate etc. have already been examined.

29. That with regard to para 4.23 the respondents beg

to state that the applicants were not in engagement as Casual

Labourer on 0T as on 01.08.98 and afterwvardse It is not a

fact that they are still working in IOT and as such their
claim as "Still working in DOT® is not justified.

Their cases would have been considered if they would
have Qualified the minimum eligibility criteria. The applicants
have been stressing upon the point 'date of engegement® which
is not the prime eligibility criteria. As such their claim
showing the date of engagement in DOT in 86-@7 is not justified
and rejection of their claim for grant of temporary status
is justified.

30, That with regard to para 4.24 the respondents beg

to offer no comment.

31 That with regard to para 4.25 the respondents beg
to state that it is not a fact that the applicants are in

employment in present "Wigam™ i.e. BNL. As such their further

contd.0...o
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termination or disengagement does not arise.

326 That with regard to para 5¢1 the respondent beg
to state that the benefit under any scheme of DOT hag never

been denied to the eligible candidateg. The action of the

respondent is justified ang there is no violation of the

constitutional Provisions.

33 That with regard to Para 5. 2 the respondents beg

to state that the applicants are confusing facts_with analogy.
Since they do not fulfil the minimum eligibility criteria their

representation for regularisation cannot be eXceeded to .

34, That with regard to para 5¢3 the respondents beg
to state that there has been no discrimination as will be evident

~ from the fact that all eligible candidates recommended by the

comnittee have already been regularised in the SSA. The action

of the respondent is not violative of the constitutional provi-

sions. Committee report in respect of 16 applicants in this

‘case is annexed herewith as Annexure - 3.

35. That with regard to Para 5+ the respondents beg

to state that the benefit to eligible candidates have never

b een denied.

56 o That with regard to para 5¢€ the respondents beg
to state that the order dated 26+09.2000 is legal and Justified.

fEhe allegations made against the respondents are not justified

and not based on factg.

37 That with regard to para 5.7 the respondents beg

~ to state that the minimum 240 days work any calender year and

éngagement on 1.8.98 are the basic conditions o claim grant of

;. I3 and subseduent regularisation.

contd........
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8. That with regard to para 5.8 the mspomiemtx

respendents beg to state that there is no post of Casuzal
Mazdoor. Reduisitions made from time to time foi# construction
works. By shoving a call letter the applicant cannot establieh
his claim for regularisation under DOT scheme 1'969.

39. That with regard to para 5.0 the respoﬁdmts beg

'tb offer no commente.

VERIFICATION

I, Shri (Gomedh Chandra Saema

being anthorised do hereby solemnly declare that the

statement made in this written statement are tme to
my knowledge, believe and information and I have not

£ wiffressed any material facts.

And I sign this verification on this |9 ¥, day

De?lﬁw

w8Bll. WIrecCIOr leeCulii (negus,
0/0 the C. G. M. Telecom
Acaom Circlo. Guouohati--78108%
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GOVERNMENT OF INDIA - ? |

DEPARTMENT OF TELECOMMUN_I.CA’I‘IONS
OFFICE OF THE GENERAL MANAGER TELECOM.
‘ SILCHAB SSA: =§}LCHAR -1

p——s

No. E-20/SKD/13 - Dated at Silchar, the 13" August'99

To . .

| o A.NS“W/;L t-Dan o
L #A/JM Telophont E"'?/\W?/Q
o . 7 7 o

r .
" Ref: Your representation dated }6=6=99. 156777
Sub : Grant of Temporary status
With reference to above, you aré hereby intimated that your re_:prescntation_ has been

examined thoroughly in view of the judgement and observation of Honourable C. AT, Guwabhati
~ dated 31-05-99 in 0.A. No. 167 of 1999,and observed that :- .

: . I°  Your representation dated ....... 13- 6-F99 .. is vague and without requisite
~© and vital information and particulars. '
2. . Itisnot supported with copies of documents filed before the CA.T. Guwahati in
| connection with cited case. I | : ‘
3. Available records at this end do not fulfil the,minimum criteria for granting you as
temporary status. s ' : ' '
4, No register or record in regular basis is maintained for casual {abourers. Hence, in

absence of concrete documentary evidence, it can not be checked and cross —. -

, checked at our end. . e : ‘
5. Ban on recruitment of casual labourer after 30.3.85 still in force.

Under the circumstances, stated above your request for grant of temporary status can not

‘be entertained and as such your representation stands rejected.

N General Manager, T elécom *
(‘7 C ' Silchar SSA, Silchar-788001
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GOVERNMENT OF INDIA B
DEPARTMENT OF TELECOMMUNICATIONS

OFFICE OF THE GENERAL MANAGER TELECOM. |
SILCHAR SSA : SILCHAR -1 ‘

--------------------------------------------------

/ ~ No. E-20/SKD/13 o ~ Dated at Silchar, the 13" August’99

Kong ol Noth

Ref : Your representation dated 36-699. 75" 677

Sub : Grant of Temporary status

. With reference to above, you are hereby intimated that your re,presentation has been

examined thoroughly in view of the judgement and observation of Honourable C.A.T. Guwahati

daied 31-05-99 in O.A, No. 167 of 1099 and observed that :-
1

2.

5.

Your representation dated ...... 21617 ... isvague and without requisite
and vital information and particulars.. |

It is not supported with copies of documents filed before the CA.T. Guwahati in
connection with cited case. :

Available records at this end do not fulfil the minimum criteria for granting you as
temporary status. _

No register of record in regular basis is maintained for casual labourers. Hence, in
absence of concrete documentary evidence, it can not be checked and cross -
checked at our end. : '

Ban on recruitment of casual labourer after 130.3.85 still in force.

Under the circumstances, stated above your request for grant of temporary status can not -
be entertained and as such your representation stands rejected. :

Gene‘ral Manager, Telecom
' O)L Silchar SSA, Silchar-788001
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Y DEPARTMENT OF TELECOMMUNICATIONS
/ ﬁ? OFFICE OF THE GENERAL MAN AGER TELECOM.
/ : © SILCHAR SSA : SILCHAR -1 B
I" . ‘ . v emmmesememseygesmemmeseseensSemmessasEoLasnsenlnntl
/ Jo. E-20/SKD/13 Dated at Si'i.lchar, the 13" August’99 -

/ e U Addiphsna Zxebans
/1: H.f\.{iwgf Q,}D ocﬂ-a%

Ref: Your representation dated 16-6-99.

Sub : Grant of Temporary status

With reference to above, you are hereby intimated that your representation has becen
examined thoroughly in view of the judgement and observation of Hojjourable C.A.T. Guwahati
dated 31-05-99 in O.A. No. 167 of 1999 and observed that - ‘ '

L

2.

5.

. /
Your representation dated ...... {LD l é"? () .. is vagye and without requisite .
and vital information and particulars, c .

It is not supported with copies of documents filed beforg the C.A.T. Guwahati in
connection with cited case. . A o
Available records at this end do not fulfil the minimum f;riteria for granting you as

* temporary status.

No register or record in regular basis is maintained for gasual labourers. Hence, in
absence of concrete documentary evidence, it can not bg checked and cross -
checked at our end.

Ban on recruitment of casual labourer after 30.3.85 still in force.

~ Under the circumstances, stated above your request for grant of temporary status can not
be entertained and as such your representation stands rejected. :

General Manager, Telecom
O silchar SSA. Silchar-788001

Ly
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: GOVERNMENT OF INDIA o “6()
DEPARTMENT OF TFLECOMMUNICA’FIONS

OF FICE OF THE GENERAL MAN AGER TELLCOM
o SILCHAR SSA: SILCHAR 1

L
o d

No. E-20/SKD/13 ; Dated at jlchar, the 13" August’99

T ¢ : Boelal Barik
Haglomg Dlephoubrchary

Ref : Your representation dated 16-6-99.

Sub : Grant of Temporary status

With reference to above, you are hereby intimated that your representatlon has been
examined thoroughly in view of the judgement and observation of Hollourable CAT. Guwahan
dated 31-05-99 in O.A. No. 167 of 1999 and observed that :-

L Your represeritation dated ..... / 6 . 699 ....... is vagye and without requisite
and vital iriformation and particulars, T : :
2. It is not supported with copies of documents filed beforc the C.A.T. Guwahati in
' connection with cited case.

3. Available records at this end do not fulfil the minimum prnterla for granting you as .
temporary status. ,
4.-  No register or record in regular basis is mamtamed for gasual labourers. Hence, in

absence of concrete documentary evidence, it can not by checked and cross -
checked at our end. K
5. Ban on recrultment of casual labourer after 30.3.85 stll\ in force. .

Under the circumstances, stated above your request ] for grant of temporary status can not
be entertained and as such your representation stands rejected. :

AL

- General Manager, Telecom
- c? 3 Silchar S&A, Silchar-788001

”
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DEPARTM_ENT'OF.TELECOMMUNICATIONS‘ - S
OFFICE OF THE GENERAL MANAGER TELECOM.
‘ SILCHAR SSA : SILCHAR -1 . e

- .- - -

[DPERS EE  a

At 11 No, E-20/SKD/T3, - ' Dated at Silchar, the 13" August’®9

e SH . /\/a/zu Ch- DM

. L’Lﬁé /mz Tele f A ot fxc./«ww(jyi

'Ref: Your reﬁresentaiion dated . 16-6-99. 5= 677 9

Sﬁb . Grant of Temporary status S

SR With reference to above, you are hereby intimated that your repres'entatibh has been
examined thoroughly-in view of the judgement .and observation ofHono'urable'C.A‘T. Guwabhati
- dated 31-05-99.in O.A. No. 167 of 1999 and observed that :- S B
1 Your representation dated ...... /S 6 79 ... is vague and without fequisite
and vital information and particulars. ‘ O o S
5 Ttis not supported with copies of documents filed before the C.AT. Guwahati in
connection with cited case. S e |

3. Available records at this end do not fulfil the minimum qriterié for granting you as
temporary status. _ - . Ko ; A .
4. No register of record in regular basis is maintained for casual labourers. Hence, in

absence of concreté documentary evidence, it can no

- checked at our end. o .
5 Ban on recmitment of casual labourer aﬁer 30.3.85 still in force. -

t be checked and cross—

. Under the circumstances, stated above your request for grant of temporary status can not
be entertained and as such your representation stands rejected. ¥ '

‘\\ <

: General Mzinager, Telecom
020 o Silchar SSA, Silchar-788001

-
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DBPARTMENT OF TELECOMMUNICATI(ONS.
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SILCHAR SSA : SILCHAR -1

L

. No. E-20/SKD/13 ' Dated at Sijchar, the 13" August’99

5}u Pari %oslwﬁwx
,z,/ﬁz{//mﬁ 'Te&75/’m 5(%’@';2

Ref’ Your representation dated 16-6-99 /S~ 6"99

(

Sub : Grant of Temporar'y stétus

$

Wlth reference to above you are hereby 1nt1mated that _your representation has been |
examined thoroughly in view of the judgement and observation of Honourable CAT. Guwahati |
dated 31-05-99 in O.A. No. 167 of 1999 and observed. that :-

1. Your representation dated .....0 2. RO A is vagyje and without-requisine
and vital information and partlculars

2. It is not supported with copies of documents ﬁlcd beforg the C AT. Guwahan in
connection with cited case.

3. Available records at this end do not fulfil the minimum <;r|ter1a for granting you as
temporary status. A

4. No register or record in regular basis is mamtamed forugsual labourers. Hence, in

absence of concrete documentary cv:dence it can not bc' checked and Cross —
checked at our end.
5. Ban on recruitment of casual labourer after 30.3.85 still in force.

Under the circumstances, stated above your request for grant 01’ temporary status can not
be entertained and as such your representation stands rejected.

)

General I\}anager Telecom
Silchar S A, Silchar-788001

?C/ ‘_" ) -
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GOVERNMENT OF INDIA T
- DEPARTMENT OF ThLECOMMUNICATIONS
"OFFICE OF THE GENERAL MANAGER TELE( OM.
‘ SILCHAR SSA : SILCHAR -1 -
© No.E- 20/SKD/13 . - - Dated at sm,har the 13“ August 99

S%Uv S(\&ﬁ%({m K\&m/\.— :Drw,
Hmﬁbm %%rm Ixckarge

Rcf Your 1epresentatron dated 16-6-99.

Sub Grant of Temporary status

With reference to above, you are hereby intimated that your representation has been
- examined thoroughly in view of the Judgement and observation of Honourable C.A.T. Guwahati
dated 31-05-99 in O.A. No. 167 of 1999 and observed that :-

v ! 1. Your representatiOn dated ...... 52 1 \o{ C? 1 vagu;, and w1thout reqursrte ‘
| e and vital information and partlcular

2. - Itis not supported with copies of documents filed before l,he C A T. Guwahati in
connection with c1ted case. - ,
3. Available records at thrs end do not fulfil the minimum iteria for grantmg youas
- temporary Status. R '
"4, No register or record in regular basrs 1s mamtamed for- ca;;ual labourers. Hence, in

absence of concrete documentary evrdence it can not be g,hecked and cross —
checked at our end. :
5. Ban on recruitment ofcasual labourer after 30.3.85 st:l] u; force.

Under the circumstances, stated above your request for grant of umporary status can not
be entertained and as such your representation stands rejected.

\%\W

_ .+ General Mapager, Telecom
? . Sllchar SSA, Silchar- 788001

ST
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. GOVERNMENTOFINDIA .~ - 6(
DEPARTMENT OF TELECOMMUNICATIONS

OFFICE OF THE GENERAL MANAGER TELECOM.

B SILCHAR SSA SILCHAR -1

A

/

Dated at Silchar, the 13" August’99 -

Gi Rjoy Du
i / T el Arni Exeh
ey Mg

" Ref: Your representation dated. +6-6=99./7" 679

Sub Grant of Temporary status’ B

A

With reference to above, you are hereby intimated that your ‘regreSéntation has b_eeh" .
examined thoroughly i view of the judgement and observation of Hogourable C.A.T. Guwahati

.

dated 31-05-99 in O.A. No. 167 of 1999 and observed that -

1

1. - Your representati‘on dated .... L7 6" ?7 .1 is vagpe and without requisite
and vital information and particulars. oo ' L
2. It is not supported with copies.of documents filed beforp the C.AT. Guwahati in .
. connection with cited case. - . -
3. Available records at this end do not fulfil the minimum criteria for granting you as
temporary status. ' . A "
4. No register or record in regular basis is maintained for gasual labourers. Hence, in

absence of concrete documentary evidence, it can not b checked and crbss -
checked at our end. o . oo ‘
5. Ban on recruitment of casual labourer after 30.3.85 still in force.

~ Under the circumstances, stated above your request for grant ofitemporary status can not
. be entertained and as such your tepresentation stands rejected. .

i
v

General Manager, Telecom'
, Silchar S84, Silchar-788001

P L
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~_ GOVERNMENT OF INDIA * .
DEPARTMENT OF TELECOMMUNICATI|ONS

OFFICE OF THE GENERAL MANAGER TELECOM. -
: SILCHAR SSA : SILCHAR -1 4

L

.. No. E-20/SKD/13 : Dated at ilchar, the 13" August’99

e S fmwé} M eafoKen ' |
» /’/m({/nﬁ 7@/9/‘/6/»0«21'5)(04@”'\;/ : /

Ref : Your representation dated 16-6-99.

Sub : Grant of Temporary status

With reference to above, you are hereby intinfated that your r@presentatioh has been
examined thoroughly in view of the judgement and observation of Hgnourable C.A.T. Guwahati
dated 31-05-99 in O.A. No. 167 of 1999 and observed that :- |

1. Your representation dated ...... ‘QU) )él C] . is vague and without requisite

and vital information and particulars.

2. It is not supported with copies of documents filed before the C.A.T. Guwahati in

connection with cited case. ‘ '

3. Available records at this end do not fulfil the mininiut) criteria for granting you as
temporary status. “oe . ,
4, No register or record in regular basis is maintained foy casual labourers. Hence, in

absence of concrete documentary evidence, it can not
checked at our end. A i
S. Ban on recruitment of casual labourer after 30.3.85 still in force.

be checked and cross —

Under the circumstances, stated above your request for grant gf temporary status can not
be entertained and as such your representation stands rejected. ‘ :

General Manager, Teléc"om
Silchar §54, Silchar-788001

N
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GOVERNMENT OF INDIA ;
" DEPARTMENT OF TELECOMMUNICAY IONS : ' .
OFFICE OF THE GENERAL MANAGER TELECOM
* SILCHAR SSA : SILCHAR -1 “
' ; ) » : . S
/ ' No. E-20/SKD/13 . T . Ijated at Silchar, the 13" August’99

Panoak Ch- dar

5.

1.

2.

Mo Horg Telophon ek g
Sahw/ Balv VA
Ref : Your representation dated #6-6-99. /5- 6-79
Sub : Grant of Temporary status “ : .

With reference to above, you are hereby intimated that your ;epresentatron has been
examined thoroughly in view ofithe judgement and observation of Honourable C.A.T. Guwahati
. dated 31-05-99 in O.A. No. 167 of 1999 and observed that :- :

Your representation dated ......". Lol .. rs vugue and without requisite
and vital information and partrculars '
It is not supported with copies of documents filed beh,)re the C.A.T. Guwahati in

" connection with cited case.

Available records at this end do not fulﬁi the minimu m criteria for granting you as’
temporary status. .. .

No register or record in regular basis is maintained fol casual labourers. Hence in
absence of concrete documentary evidence, it can not be checked and cross —
checked at our end. . .

Ban on recrurtment of casual labourer aﬁer 30.3.85 sljll in force.

Under the circumstances, stated above your request for grant of temporary status can not

be entertained and as such your xepresentatlon stands rejected.

s

~ General Manager, Telecom\
" Silchar {»SA, Sllchar-788001

?c_
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‘DEPARTMENT OF TELECOMMUNICM’IONS o A
OFFICE OF THE GENERAL MANAGER TELECOM. |
‘ SILCHAR SSA: SILCHAR -1 SR

o -

“No. E-20/SKD/13 - | Datedbat g;}ilghqr?the 13" August’99 ‘
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Ref : Your représentation dated *16-6-99. N M

Sub : Grant of Temporary status

With réferenpe to above, you are hereby intimated that your ’rgprese‘ﬁtaﬁon has been
examined thoroughly in view of the judgement and observation of Hgnourable C.A.T. Guwahati

dated 31-05-99 in O.A. No. 167 of 1999 and observed that -

1. Your representation dated ....... NVIL . is vapue and without requisite
and vital information and particulars. coE ' S

2. ltisnot supported with copies of documents filed befare the C.AT. Guwabhati in
connection with Gited case. S R o

3. Available records at this énd do not fulfil the minimu) criteria for granting you ds .
temporary status. | : Lo ' '

4. No register or record in regular basis s maintained fox casual labourers. Hence, in

absence of concrete documentary evidence, it can not he checked and cross -
checkedatourend. , DA TR
5. Ban on recruitment of casual labourer after 30.3.85 Stlll in force.

“Under the circumstances, stated above your request for prant gf temporary status can not
be entertained and as such your representation stands rejected. K ‘ o

Geheral Manage, Telecom
Silchar S};SA,}Silchar-78§001
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. DEPARTMENT OF TELECOMMUNICATIONS
OFFICE OF THE GENERAL MANAGER TEL}LCOM

HAR SSA SILCHAR - l

» ‘ &= v
™ . -,

No. E- 20/SKD/13 o | Dated at Sllchar the 13" August’ 99

ﬁw w/ M /\/&\,/(M

" Ref: Your representatnon dated 6-6=99. mIL

Sub : Grant of Temporary status - A

With reference to above, you are hereby intimated that your representatlon has been’
exammed thoroughly in view of the judgement and observation of Honourable CAT. Guwahatr _
dated 31 05 99 in 0.A. No., 167 of 1999 and observed that i~

T L Your representatron dated .............. :....Z is va;iue and wrthout requisite

and vital information and partrculars __
2. It is not supported with copies of documents ﬂled befme the C AT Guwahatr in -

connection with crted case.

-3, Available records at thrs end do not fuhrl the mmrmurq crrterra for grantmg you as
: temporary status.-
4, No register of record in regular basis is mamtamed for r}asual 1abourers Hence in

_absence of concrete documentary ev1dence it can not b;, checked and cross —

checked at our end.
5. Banon recrurtment of casual labourer after 30 3. 85 stlll in force.

Under the circ_umstances, s_tated above your request for grant oi temporary status can not
. be entertained and as such your representatron stands rejected

b . General Manager Telecom
Silchar S‘;§A, Silchar-788001

?c/‘ SR R
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.~ GOVERNMENT OF INDIA
DEPARTMENT OF TELECOMMUNICA T{ONS

OFFICE OF THE GENERAL MANAGER TELLCOM
> SILCHARSSA : SILCHAR -1 -

£

" No. E-20/SKD/13 o " Dated at §ilchar, the 13" August'9s

SAMM ﬁé\'d |
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Ref : Your representatron dated 16699 /S 6 97

Sub : Grant of Temporary status

With reference to above, you are hereby intimated that your rq,,presentatron has' been
examined thoroughly in view of the judgement and observation of anourable C.A.T. Guwahati
dated 31-05-99 in O.A. No. 167 of 1999 and observed that :-

1. Your representation dated ....... D “1s va#,ue and without reqursrte

and vital information and pamculars
2. It is not supported with copres of documents filed befqre the C.A T. Guwahatr in
a connection with cited case. B

3. Available records at thls end- do not fulﬁl the mmrmuql criteria for grantmg you at
. temporary status. R
4, No register or record in‘regular basis i$ maintained fors casual labourers. Hence, in

absence of concrete documentary evrdence, it can not be checked and cross —
checked at our end :
5. Ban on recrurtment of casual labourer after 30.3. 85 strll in force '

Under the crrcumstances stated above your request for grant gf temporary status can not
‘be entertained and as such your representation stands rejected. &

General Manager Tel\m
' Srlchar &SA, Silchar-788001

: : : - o / o B
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v  GOVERNMENT OF INDIA
DEPARTMENT OF TELECOMMUNICA FIONS
OFFICE OF THE ENERAL MAN AGER TEL ECOM.

{LCHAR SSA : SILCHAR "
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Da(ed al Srlchar the 13 August’99

M LWW
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Ref': Your repreéentation dated ¥6-699. NI

Sub : Grant of Temporary status

intimated that your xepresentatron has been . '

With reference t0 above, you are hereby
f llonourable CAT. Guwabhati

examined thoroughly in view of the judgement and observation 0

dated 31-05-99, in O.A. No. 167 of 1999 and observed that ==

1. Your representation dated ... ! L e is \pgue and without requisite
and vital information and partrculars

2. It is not supported with copies of documents filed be[pre the C.A.T. Guwahatr in-

connection with cited case.
3. Available records at this end do not fulfil the mrmmum ‘criteria for granting you as
temporary status. RN
4, No register or 1€
absence of concrete ¢ documentary evi

. checked at our end. ,
5. Ban on recmrtment of casual {abourer after 30.

cord in regular basis is mamtamed fqr casual {abourers. Hence, in
idence, it can noj be checked and cross —

3.85 s,grll in force.

Under the circumstances, stated above your‘requ'est for granj of temporary status can not

be entertained and as such your representatron stands rejected.

~

(»
Genera\ Manager Telecom
Silchar SSA, Silchar-7 788001

7
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DEPARTMENT OF TELECOMMUNICA’;‘IONS C
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Datéd eit;_‘Sjlchar;the 13" "A'ungst’99 _

7

Sub : Grant of Temporéry status

o ‘ - e :
With reference to above, you are hereby intimated that Aydur‘ ;;pprgesehtatioh has been _
examined thoroughly in view of the judgement and obiservation of H.pnourable C.A.T. Guwahati
dated 31-05-99 in O.A. No. 167 of 1999 and observed that :- _
1. Your representation dated ) 'é’~99 ... is vigue and without requisite
and vital information and particulars. A ,
2. It is not supported with copies of documents filed befpre the C.A.T. Guwahati in

_ connection with cited case. | ‘ : S .
d do not fulfil, the minimu |n criteria for granting you

3. Available records at this en
. temporary status. S , : .
4 No register or record in regular basis is maintained fof casual labourers. Hence,
i dence, it can not’be checked and cross —

absence of concrete c_locume‘ntaiy evi

. checked at our end. : S
5 . Banon recruitment of casual labourer after 30.3.85 syl in force.
ur request for grant of temporary status can

stances, stated above YO
nds rejected.

. Under the circum
h your representation sta

" be entertained and as suc

s | © - General Manager, Telecdm
Silchar $SA, Silchar-788001



government of India, .
peptt.of Telecommunications
0/0 the chief General Managex,
Agsam Telecom.Circle,
Guwahati- 781007.

pated the 28th March,2000.

7 . -
S R A list of casual Mazdoors workiny as’ on 1.8.98 was
' forwarded by your office for granting remporary gtatus as per
! goheme pronounced by Telecom.Directorate,in its © letter no.269-
10/ .9-STH dated 7.11.89 (copy enclosed) . The .names of casual
mazdoors recommended by your gsa are glven in ‘Annexure NAY.,
" However, it is observed that apart from these nanes, additional
‘numbers of casual Mazdoors have approached Hon’'ble CAT from Yyour
1SSA for.granting of Temporatry status to them. {As enclosed Annex-
iure B). ' ' . . : , '
, X

1240 . rThe Hon’ble CAT has directed that the matter be ‘sorted.

;with the records,and‘a-speaking ordéi”bE'pamsed-in.<every ‘case

_comprising 3 -members be‘consituted by you out of which one membex
shall be “a nom nee O rcie O ce. while and member would Dbe
DE(P&A)Of your SSA and -3rd membe shoulgd kg Accg¥%§§ officer

from Finance 1ge ofyour SSA M. M,
of Circle office ig hereby nominated as membuay for th

aforeside

committee foX your SSA. The above,mentioned committee should . be

_constituted immediately go that - it completes - its “task by

3. ‘Broad‘Terms of reference of the dommittee'should be aSs ?
under. ' - . . . ) - )
1) . The committee.vshall interviéw all casual- labourers

" (duly attested by the committee) as well as signatures. ..

The engagement/payment record of pach 1abpufer shall

of

i)
peverified on the basis of payment'particularsvand signatures
labourers. . :

iiy) A list of Mazdoors’eliqible for grant of ., Temporar
status should be ’prepared on the basis of guidelines for grant-
ing temporary status to casual Mazdoors issued by peptt.of Tele~-
. com vide letter ho.269é10/89—STN atd.7.14.89 and subsequent
letter n0.269—4/93—STN I1 dtd.17.12.93 and &80 269—4/93—STN 11
at.12.02.99 and 269—4/93~STN 1I(PLt) dt.13.2.7700 {copy enclosed).

‘out by'maxing,detailed scruitihy,apd‘examination in consultation '

{ndividually. For this purpose,<it is requircd-that a - cominittee

appearing in Ahnexure A and B above and obtain theif,,photograph‘
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: Further- Directorate v1de letter 'no 271-85/97~STN-IT
17 2.1998 (copy attached) observed that . 1e casual labourers

4nce. Needless to mention the verification »f records by ‘the

;{@omhittee should be done strictly on the hasis +of authentic

m“fe being engaged on the bais of false certificates for attend- .

#idocumentg, . ‘ ' = .
ﬁﬂ’f"__gAEhe committee should veritfy ‘the 1. iber of casual .la-

spourers without temporary status who have ¢ ¢- apleted 240 days in
. ‘any. preceding year and were in service as o 01.08.1998 as per

following details.
i
' Period of Recruitment : ' Jdumbers

e e e e e e e i 4 i s e e o e b e

"A.upto 30.3.1985

¢ 0t s e e e

B.Between 31.3.1985 to 22.06.88
C.From 23.06.1988 to 01.08.1998.
The details of each’ casual labourer should be recorded

seperately in the format attached herewith az Annexure -C (Page-1
-and Page-2). More sheets can be attached if :iceded but recording

of details has to be individually for each casual labourer.

vi) The committee shall submit the repurt to the SSA Head
for further necessary action who will complet . the formalities of
declaring TSM to eligible Mazdoor subject to number authorised by
Directorate.In respect of non-eliglible mazdo.rs and the one’s who
have gone to the court, the speaking orders -n their disengage-
ment/non-confirment of TSM status should be passed by = each SSA
head and delivered to him through Register'd letter/under re-
celpt.

In this connection please note thal! any delay in decid-

ing the representations of each individual le bourer may attract

‘cOntempt of the Court’ proceedlngs

< I l

'.vii) The above instructions and term of ) eferencé are being

issued with the specific approval of CGMT Asuum Telecom Circle.

It is requested that the necessary ction may kindly be
initiated so as Lo complete the task positiva'y before 30.4.2000.

In case of any querries please wrice to and call  the

under-signed on 540167(0)/ 524524(R).
il Shukla) .

with. Kird Wfawul!» :
o ‘ Dy Genv.al Manaqer(Admn)

To, Shri. @.?_MOL’L—. v
General Manager,.ﬁé;ﬂC%@Q¢
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2T DEPARTMENT OF TELECOMMUNICATIONS '
(iiég) OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR - 5}\?{
G SILCHAR SSA SILCHAR '

1

No. E-20/TSM Regularisation/SC/ 05~ _ . Dated at Silchar, the26 -07 -2000

To
Sri /Q@g/ "v( /\/0\7 : ' '
5/0 Aﬂz«_ /3 AVU\ (/’\ MNK ‘ . . ' .
VIS0 (H e o |
st . Gelar
Sub: - Grant ofTemporary Status Mazdoor.
Ref: - Your case-in CAT/Guwahati in OA No. ___ 5/20”0

With reference to the above, you are hereby intimated that as per the 1nstructrons of
the Hon’ble CAT/Guwahati in the case in OA No. referred above, your engagement particulars
- were thoroughly scrutinized and examined by a committce ¢ in consultation with the records. The
committee was formed in this SSA as per the instructions of CGMT, Assam Circle, Guwahatr vide
Memo No. Estt-0/12/PART-1/23 dtd. the 28-03-2000.  ".* .
" The committee after through scrutiny and examination of records submitted its report
to the undersigned. ‘ :
As per the said commrttee report, you were not found eligible for conferment of
'Temporary Status Mazdoor under any scheme or order of DOT including one time relaxation given
by Telecom Commission vide order dt. 12-02-1999, on the basis of your engagement records, s
you did not fulfil the minimum eligibility criteria i.e. '
1) You did not complete 240 days work in Departmcnt of Telecom. in any calcndar year
preceeding 01-08-1998. o o
2) You were not in engagement as on 01-08- 1998 :
The committee did not recommend your name for conferment of Temporary Status

Mazdoor.

»

Under the crrcumstances stated above, your request for granting Temporary Status
Mazdoor cannot be acceded to and as such your representation stands, disposed of. '

General Manager Telecom
Silchar SSA :: Silchar.

General Manager Telecorn
’ SILCHAR
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~ GOVERNMENT OF INDIA~ N N
DEPARTMENT OF TELECOMMUNICATIONS A
OFFICE OF THE GENERAL 'MANAGER TELECOM SILCHAR
SILCHAR SSA :: SILCHAR

\

'No. E-20/TSM Regula,risanon/scwf S Dat'ed at Silchar, the? 6 -09 -2000

[ N 1

“To

o Ml My Leker
yjodhi Al AN < .
Vil e A0 Sp o

‘ | /Sas%‘ . Onchanrl:
Sub: - - Grant of Tempo‘rary Status Mazdoor.
, Ref: - Your case in CAT/Guwahati in OA No. 5;/9‘000

With reference to the above, you are hereby mtrmated that as. per the instructions of
the Hon’ble CAT/Guwahatr in’ the case in OA No. referred above, your engagement particulars
- were thoroughly’ serutinized and exammed by a ggmmlttgg in consultatron with the records. The
committee was formed in this SSA as per the mstructlons of. CGMT Assam lecle Guwahatr vide
Memo No. Estt-9/12/PART-1/23 dtd. the 28-03-2000, .
o . The commlttee aﬁer through scrutiny and examination of records submltted its report
to the undersrgned . ' 4
As per ‘the ‘said commlttee report you were not found eliggible for conferment of
Temporary Status Mazdoor under any scheme or order of DOT, mcludmg one time relaxation given
by Telecom Commrsston vide order dt. 12-02- 1999, on the basis of: ;your engagement records, as
you did not fulfil the minimum- ehgrbllrty criteria i.e. L ‘
1) You did not complete 240 days work in- Department of Telecom in- any calendar yeare
preceedmg 01-08-1998: S
2)" You were not in engagement as on Ol 08 1998 l .
The committee did not recommend your name for conferment of Temporary Status ..

Mazdoor. -~ : ‘ )

, Under the cxrcumstances stated above,. your request for grantmg Temporary Status
" Mazdoor cannot be acceded to and as such your representation stands, disposed of.

General Manager Telecom
Srlchar SSA Silchar.

Genoral Nanager TelécOm
' SlLCHAR :
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GOVERNMENT OF INDIA

SEs.  DEPARTMENT OF TELECOMMUNICATIONS
é’ OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR

SILCHAR SSA :: SILCHAR .

No' E-20/TSM RegularisatioSC/05~ Dated at Silchiar, the26 -09 -2000

SN

To

Sri /?i‘vy Do -

Sfo At VDhanomi Moaboo Do .
Vil - Mliolona P.0. K@?OV“/V
Q et Caihon: ’

Sub: - Grant of Temporary Status Mazdoor.

Ref: - Your case in CAT/Guwahati in OA No. ; ; 20 -0
_ / -

» With reference to the above, you are hereby intimated that as per the. instructions of
the Hon'ble CAT/Guwahati in the case in OA No. referred above, your engagement particulars
were thoroughly scrutinized and examined by a committee in consultation with the records. The
committee was formed in this SSA as per the instructions of CGMT, Assam Circle, Guwahati vide
Memo No. Estt-9/12/PART-1/23 dtd. the 28-03-2000. o - '

' The committee after through scrutiny and examination of records su'bmi'tted' its report
to the undersigned. , . S
~ As per the said committee report, you were not found eligible for confernient of
Temporary Status Mazdoor under any scheme or order of DOT, including one time relaxation given’
by Telecom Commission vide order dt. 12-02-1999, on the basis of your engagement records, as 4
you did not fulfil the minimum eligibility criteria i.e. .
1) You did not complete 240 days work in Department of Telecom. in any calendar year

preceeding 01-08-1998. ' | o
2) You were not in engagement as on 01-08-1998. o

The committee did not recommend your name for conferment of T empdrary Status

Mazdoor.

o Undet the circumstances stated above, your request for granting Temporary Status
Mazdoor cannot be acceded to and as such your representation stands, disposed’of.

General Manager Telecom
Silchar SSA. :: Silchar.

.Manégelr Telecom
SILCHAR '

General

;4
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/ GOVERNMENT OF INDIA
siks,. . . DEPARTMENT OF TELECOMMUNICATIONS
. OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR
i - SILCHAR SSA i: SILCHAR

No. E-20/TSM Regularisation/SC/25™ Dated at Sil.cl'xar,:thezé -09 -2000

To

Sri | Rodol Bord K

Y o L ouron s Pobpik

v AL / %/aJLo\Q\mA lag
Rt N w0

Sub: - Grant of Temporary Status Mazdoor.

Ref: - Your case in CAT/Quwahati inOQANo. . \S/; 2000

With reference to the above, you are hereby intimated that as per the instructions of
the- Hon’ble CAT/Guwahati in the case in OA No. referred above, your engagemenf particulars
were thoroughly scrutinized and examined by a committee in consultation with the records. The

~ committee was formed in this SSA as per the instructions of CGMT, Assam Circle, Guwahati vide
Meno No. Estt-9/12/PART-1/23 dtd. the 28-03-2000. AT L o
" The committee after through scmtiny ahd examination of records submitted its report
to the undersigned. : - o
As f).er the said committee repo}t, you were not found eligible for conferment of
Temporaty Status Mazdoor under any scheme or order deOT, including one'tim__e.relaxétion given
by Telecom Commission vide order dt. 12-02-1999, on the basis of your engagement records, as
you did not fulfil the minimum eligibility criteria i.e. ' | ; N
1) You did not complete 240 days work in Department of Telecom. in any calendar year
preceeding 01-08-1998. | ‘
" 2) You were not in engagement as on 01-08-1998.

The committee did not recommend your name for conferment of Temporary Status

Maz'door..I ' ' '

Under the circumstances stated above, your request for granting Temporary Status
Mazdoor cannot be acceded to and as such your représentation stands, disposed of.-

General Manager Telecom
Silchar SSA ;: Silchar.

Genera! Nanager Telecom
SILCHAR .

y 4




GOVERNMENTtOF INDIA -' o N
. DEPARTMENT OF ’I‘DLDCOMMUNICA’I‘IONS |
OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR
SILCHAR SSA i SILCHAR = ,

P

'

No:E-zo/TSMRegularisauon/scm{ o Dated at snchar the 26 - oy-zooo

To

/s r//)mwa/\/ MW/Q%(M—
.S\/U 571.&. nsl,&h,@/i/\ﬂ(/\.ﬂ C»/\ MA/AKM
N UL RAC Koo ton
RN/
Sub:- - Grant of ;I‘emporary Status Mazdoor.
Ref: - Your case in CAT_/GuW_ahati inOANo. ___ _ S/ﬁ{!’(fb :

With reference to the above, you aré hereby intimated that as per. the instructions of
the Hon’ble CAT/Guwahati in the ‘case in OA No. referred above, your engagement particulars °

were thoroughly scrutinized and exammed byac gmmgttgg in eonsultatlon with the records. The-
committee was formed in this SSA as per the 1nstruct|ons of CGMT Assam Crrcle Guwahau vide

Memo No. Estt- 9/12/PART 1/23 dtd. the 28-03-2000. ’ S
. The committee after through serutmy and exammatron of records submrtted its report

to the undersigned.

‘As per the said commrttee report, you were not found elrgrble for conferment of

Temporary Status Mazdoor under any scheme or order of DOT mc]udmg one time relaxation given
by Telecom Commrssron vide order dt. 12-02-1999, on the basrs of your engagement records as
.you did not fulfil the minimum elrgrbrlrty criteria i.e. : ‘
1) You did not complete- 240 days work in Department of Telecom. in any calendar year
. preceeding 01-08-1998. N | -
2) You were not in engagement as on 01 -08- 1998, _
The committee did not recommend your name for conferment of Temporary Status

Mazdoor’. : :

4

~ Under. the crrcumstances ‘stated above, your request for grantmg Temporary Status
Mazdoor cannot be acceded to and as such your representation stands, drsposed of

' . General Manager Telecom .
Srlchar SSA :: Silchar,

' General Manager Telecoln
SILCHAR

e
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/ GOVERNMENT,OF INDIA - \D
/ R DEPARTMENT OF TELECOMMUNICATIONS )
(@ OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR

L " SILCHAR SSA :: SILCHAR

No. E-20/TSM Regularisation/SC/ 28 - Dated at Silchar, the26 - 09 -2000

To

Aoy Madofan
'5/() ,CM' /j'a’p\ﬁmw\ma MA/A;KM'

il A0 el e
Skp . WO A

Sub; - Grant of Temporary Status Mazdoor.

Ref: - Your case in CAT/Guwahati in OA No. ‘S 2¢ L 1

Wlth reference to the above, you are hereby mtrmated that as per the instructions of
the Hon’ble CAT/Guwahati iri the case in OA No. referred above, your engagement pamculars
were thoroughly scrutinized and examined by a gommmge in consultation with the records. The
committee was formed in this SSA as per the instructions of CGMT, Assam Circle, Guwahati vide
Memo No. Estt-9/12/PART-1/23 dtd. the 28-03- 2000. " - : ‘

The committee after through scrutiny and examination of records submitted its report'
to the undersigned. : , ,

As per the said committee report, you were not found eligible for conferment of

Temporary Status Mazdoor under‘any scheme or order of DOT, including one time relaxation given ..

by Telecom Commission vide order dt. 12-02- 1999, on the basis of your engagement records, as

you did not fulﬂl the minimum eligibility criteria i.e.

1) You did not complete 240 days work 'in Department of Telecom. m any calendar year
preceedmg 01-08-1998. '

2) You were not in engagement as on 01-08- 1998. S

The committee did not recommend your name for conferment of Temporary Status
Mazdoor. o ‘ ‘ ¥ )

Under the crrcumstances stated above, your request for granting Temporary Status
Mazdoor cannot be acceded to and as such your representation stands, dlsposed of.

General Manager Telecom
Silchar SSA :: Silchar.

Genera) Manager Telecou
~ SILCHAR
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o o ~ GOVERNMENT OF INDIA - QQ)
7 DEPARTMENT OF, TELECOMMUNICATIONS .
' OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR.

g SILCHAR SSA i SILCHAR * , :

------

No. E-20/TSM Regularisatiop/SC/i@( ' c Dated at Silchar, theb - 0% -2000

, To : : :
Sri_ /OMZM JOX&%@ ‘
_g*/,; jp"b"ﬁ\/"ﬁ nno v{/{/\,(o\//@/i
£0 5 //ﬁ//w\«e/ ‘ C L -
e TR B ;
-éub: - Grant of Temporary Status Mazdoor. ’
| | x> 2OUD

Ref: - Ydur case in CAT/Guwahati in OA No. -
Wrth reference tothe abovc, you are hereby mti‘mated that as per the instructions of

the Hon'ble CAT/Guwahati in the case in OA No. referred above, your engagement: partrculars

' .were thoroughly scrutinized and exammed by a committee in consultation with the records. The

committee was formed in this SSA as per the mstructrons of CGMT, Assam Circle, Guwahatr vide

Memo No. Estt- 9/12/PART-1/23 dtd. the 28-03- 2000, L ) .
- ' The committee after through scrutiny and examination of records submrtted its report L

" to the undersigned.
As per the said. committee report, you were not found eligible for conferment of
Temporary Status Mazdoor under any scheme or order of DOT, including one time relaxation given
C by Telecom Commrssron vide' order dt. 12-02-1999, on the basis of your engagement records, as ‘
. you did not fulfil the minimum ehglbrlrty criteria i.e. .
1) You did not complete 240 days work in Department of Telecom. in any calendar year
preceedmg 01-08-1998,

2) You were not in engagement as on 01-08- 1998
The commlttee did not recommend your name for conferment of Temporary Status

Mazdoor. - - e e

”

‘ ‘Under the circumstances$ stated above, your request for granting Temporary Status
Mazdoor cannot be acceded to and as such your representatron stands drsposed of : )

General Manager Telecom

Silchar SSA :: Silchar.

- " General Manager Teleco.u
: . SILCHAR

y o



~_ GOVERNMENT OF INDIA o
RN DEPARTMENT OF TELECOMMUNICATIONS \
@ . OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR
K S ‘SILCHAR SSA i SILCHAR .

--------

............

o, £.20/TSM Regularisation'sC/28 © Dated at Silchar, the 2 - 0 -2000

To
Sri cgmé\:;\«d/m /Kr Des o 2
Y/ S\ﬂ\ L/a/éf/"- M}’;\W )AE . ' :
v I A0 . Harorap tad S a "
D) Ae s O . ]
Subi- - Grant of Temp'orary'Statﬁs Mz;zdéo;. - '
Ref: - Your case in CAT/Guwahati in OANo. ___ ;%0’()‘0‘

With reference to the above, you are hereby"intimated that as per the ingtructions of ;

", &

the Hon'ble CAT/Guwahati in the case in OA No. referred above, your _cngagem'ent'particulars

were thoroughly scrutinized and examined by a committce in consultation with the records. The '
committee was formed in this SSA as per the instructions of CGMT, Assam Circle, Guwahati vide,

Memo No. Estt-9/12/PART-1/23 dud. the 28-03-2000. e . |

The committee after through scrutiny and examination of records submitted its report E
to the undersigned. _ _ - '
‘As per the said. committee . report, you were not found eligible for conferment of f

Temporary Status Mazdoor under any scheme or order of DOT, including' one time relaxation gi'\ien

by Telecom Commission vide order’dt. 12-02-1999, on the basis of your engagement records, as
you did not fulfil the minimum eligibility criteria ie. - S
1) You did not complete 240 days work in Départment of Telecom. in any calendar year
preceeding 01-08-1998. - o | -
2) You were not in engagement as o 01-08-1998.
The committee did not recommend your name for conferment of Temporary Status

n

Mazdoor.

-

Under the circumstances stated above, your request for granting Temporary Status
Mazdoor cannot be acceded to and as such your representation stands, disposed of.

General Manager Telecom

Silchar SSA :: Silchar.

Genera] Manager Teleco. i

SILCHAR
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7T © . . DEPARTMENT OF T 'ELEC:OMMUNICAT,IONS
@ . OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR
mes : SILCHAR SSA :: SILCHAR o
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-----

No. E-zo/TSMRegularisation/scm.c.’ - | 'Ditéd at Silchar, the2é -09 -2000

To
Y G Shitad Ch Db
Nf‘ /. /L/p\z;' LT X
po. i haka 7t Coctom +
Sub: - Grant of Tenppdrai-y Status Mazdoor. '
Ref ‘. Your case in CAT/Guwahati in OANo. . é72ﬂ/v

~

o With reference to the above, you are he,rcby intimated that as per the instructions of
the Hon'ble CAT/Guwahati in the case in OA No. referred, above, your engagement panic\ilays )
were thoroughly scrutinized and examined by @ ¢ ommittee in consultation with the 'yecdrds.-The
committee was formed in this SSA as per the instructions of CGMT, Agsam Circle, Guwahati vide
Memo No. Estt-9/12/PART-1/23 dtd. the 28-03-2000. ' .

The committee after through scrutiny and examination of records submitted its report
to the undersigned. ‘ . ‘ - o ‘
As per the said committee report, you were not found eligible for ‘conferment of
Temporary Status Mazdoor under any scheme or order of DOT, including one time, relaxation given
by Telecom Commission vide order dt. 12-02-1999, on the basis. of your engagement records, as
you did not fulfil the minimum eligiiailit’y criteriaie. ‘ o
1) You did not complete 240 days work m Department of Telecom. in any calendar year

preceeding 01-08-1998. _ o
2) You were not in engagement as on 01-08-1998. o
The committee did not recommend your naﬁ\e for confefmé_nt of Temporary Status

Mazdoor.

Ld

Under the circumstances stated above, your request for granting'Tefﬂpofary Status
Mazdoor cannot be acceded to and as such your representation stands, disposed of. '

Geﬁéral Manager Telecom
. Silchar SSA :: Silchar.

General Manager Teleco ..
SILCHAR

P
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DEPARTMENT OF TELECOMMUNICATIONS B \
OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR '
~SILCHAR S5A : SILCHAR '

' No. E-20/TSM Regularisation/SC/ bs’f’ . , : " "Dated at Silchar, the 2% -09 -2000

To

S, Wa/u /oc'-/« /DM s

" S Sk Sarads Dodh-

NI oK faiion ff AT 3
/30" /WAV‘D\-?’M, 275% W/a/@w@

Sui):‘ . Grant of Temporary Status Mazdoor. -

Ref: - Your case in CAT/Guwahatt inOANo. 57?’ o7 4 B

o Wrth reference to the above, you are hercby mtrmated that as per the instructions of
the Hon ble CAT/Guwahan in the case in OA No. referred above your engagement. particulars
were thoroughly scrutinized and exammed by a ggmmlt;ee in consultatron with the records. The
committee was fornied in this SSA as per the mstructrons of CGMT Assam Crrcle Guiwahati vrde
Memo No. Estt- 9/12/PART 1/23 dtd. the 28-03- 2000 Ly .

to the undersrgned
As per the said commrttee report, you were not found: ehgrble for conferment of
Temporary Status Mazdoor under any scheme or order of DOT, mcludmg one time relaxatron grven
by Telecom Commission vide order dt. 12-02-1999, on the basis of your engagement ‘records, a3
-you did not fulfil the minimum elrgrbrhty criteria i.e. : .
1) You did not completo 240 days. work in Department of Telecom in any ealendar year
preceedmg 01-08-1998. ‘
‘ 2) You were not in engagement as on 01-08- 1998.

"The committee did not recommend your name for conferment of Temporary Status.

Mazdoor.

PR

Under the crrcumstances stated above, your request for granting Temporary Status’

Mazdoor cannot be acceded to and as “such your representatron stands, drsposed of.

SN

Genersl Me‘mager Telecom
‘Silchar SSA. :: Silchar.

General Nanager ’Veleco .
CHAR

GOVERNMENT OF INDIA _ _* ' 0%

The commrttee after through scrutiny and eXammatron of records sub'mitted its report

-
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4 : . GOVERNMENT OF INDIA. - . 3\
P - DDPARTMENT OF TELECOMMUNICATIONS -
- M;) OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR

& SILCHAR SSA SILCHAR ‘

No. E-20/TSMRegulerisation/SC/ °a( | ' - - Dated at Sllchar theZé 0? -2000

,’hi{"- To . . '
‘ Sri ‘SMWM /‘S/“ AT
o Srd / @AAMCZZ AP INIY |
| /’-Q~ 5 mz’a/7‘5m 275/ Kari W?‘MJ
Sub: - " Grant of Temporary Status Mazdoor.
Ref: - Your case in CAT/Guwahati in OA No. . #W‘D
) ' / .

, Wrth reference to the above you are hereby mtlmated that as per the instructions of
the Hon’ble CAT/Guwahati in the case in OA No referred above, your engagement’ particulars
were thoroughly scrutinized and examined by a ggmmrggge in constltation with the records. The

committee was formed in this SSA as per ‘the instructions of CGMT, Assam Crrcle Guwahan vrde

Memo No. Estt- 6/12/PART-1/23 dtd. the 28-03-2000. ™ ' .
The commrttee after through scrutiny and examination of records submitted its report

to the undersigned. .
As per the said commmee report, you were not found eligible for conferment of

Temporary Status Mazdoor under any scheme or order of DOT including one time relaxation given -

by Telecom Commission vide order dt. 12-02-1999, on the basis of your engagement records, as

you did not fulfil the minimum elrgrblhty criteria i.e. :
1) You did riot complete 240 days work in Department of Teleoom. in any ealendar year

preceedmg 01-08-1998.

2) You were not in engagement ason 01- 08 1998 A
The commrttee did not re recommend your name for conferment of Temporary. Status

rd

.; Mazdoor.

Under the crrcumstances stated above, your request for granting Temporary Status

Mazdoor cannot be acceded to and as such your representation stands, disposed of. a R

" General Manager Telecom
Silchar SSA :: Silchar.

" General Nanager Teleco
SILCHAR

{
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f AT DEPARTMENT OF TELECOMMUNICATIONS L

“ﬁ) OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR

= ' © SILCHAR SSA :: SILCHAR o

-----

No. E-20/TSM Regularisatio/SC/ 05~ - - " Dated at Silchar, the26 -0% -2000

Sri pMMZv Ch /DWS L

$fo Lol frromods Ch Dot
i)l e 0. Moranaajoe -

ot o wlh( Y

Sub: - Grant of Temporary Status Mazdoor. .

' . -0
Ref': - Your case in CAT/Guwahati in OA No. - . *709 d, © ,

" With reference to the above, you are hereby intimated that as pér the in.st'ructions of
the Hon'ble- CAT/Guwaehati in the case in OA No. referred above, your engagement particulars
were tho‘roughly‘ scrutinized and examined by a comumittee in consultation with the records. The
committee was formed in this SSA as per th,e‘instmctfxops, of CGMT, Assam Circle, Guwahati vide
Memo No. Estt-0/12/PART-1/23 dtd. the 28-03-2000. o L
- ‘The committee after through scrutiny and examination of records submitted its report
to the undersigned. a I
‘As per the said committee repoft, you were not found eligible for conferment of
Temporai'y Status Mazdoor under any scheme or order of DOT, including one time relaxation given
by Telecom Coémmission vide order dt. 12-02-1999, on the basis of your ‘engagement records, as

you did not fulfil the minimum eligibiliiy criteria i.e. o

1) You did not complete 240 days work in Deparﬁnent' of Telecom: in any calendar year
preceeding 01-08-1998.

2) You were not in engagement as on 01-08-1998.
' The committee did not recommend your name for conferment of Temporary Status

Mazdoor. o : _ . .

Under the circumstances stated above, your request for granting Temporary Status

Mazdoor cannot be acceded to and as such your representation stands, disposed of.
a . .

Gencfal Manager Telecom
Silchar SSA :: Silchar.

Genera! Managez" Teleur
SILCHAR




 tothe undersigned.

"GOVERNMENT OF.INDIA - ; \
. DEPARTMENT OF TELECOMMUNICA’I‘IONS '
OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR
SILCHAR SSA :: SILCHAR

No. E-20/TSM Regularisation/SC/ 5{ S Dated at Silchar, the26 - 09 -2000

To

Ik .RW' A
P.0. /‘%Wmﬁﬁ @,J;#W/Mma{

Sub: - Granit of Temporary Status Mazdoor.

Ref : - Your case in CAT/Guwahati in OANo. .. 5[; 2000 .
. N '.“ )

With reference to the abové, you are hereby intimotéd that as per the instructions of

the Hon'ble CAT/Guwahati in the case in OA No. referred above, your ‘engagement particulars

were thoroughly scrutrmzed and exammed by a corjtmittee in consultatron with the records. The

committee was formed i in this SSA as per the mstructrons of CGMT Assam Circle, Guwahatl vide

Metho No. Estt-9/12/PART-1/23 dtd. the 28-03-2000. : ' .

‘As per the said. committee repon you were not found - elrgible for conf_er’ment of

Temporary Status Mazdoor under any scheme or order of DOT, including one time relaxation givén

by Telecom Commission vide order dt. 12-02-1999, on the basis of your engagement records, as

you did not fulfil the minimum elrgrbrlrty crltena ie. ‘

1) You did- niot complete 240 days- work in Department of Telecom in any calendar year
precéeding 01-08-1998.. | |

2) You were not in engagement as on 01-08-1998. L
The commrttee did not recommend your name for conf‘erment of Temporary Status

‘Mazdoor.. - I

1

. Under the circumstances stated above, your request for granting Temporary Status

Mazdoor cannot be acoeded to and as sucli your representation stands, disposed of.

General Manager Telecom ™

Silchar SSA :: Silchar.

General Manager Tele. -
SILCHAR

The committee after through scrutiny and exammatron of rccords submitted rts report
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GOVERNMEN’I‘ OF INDIA
DEPARTMENT OF TELECOMMUNICATIONS

! ) OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR
N SILCHAR S5 : SILCHAR - .~

No. E-20/TSM Regularisation/SC/ 05./ Dated at Sllchar the24 - 07 -2000

’ To o ' |
‘ ' .
- S k@j“/ Do
S/a'/\pvt 4 K?’hF/QQ/W
VNIE X\/Po f/ﬁ/‘tw\ \
Dpst - M C. #r//ﬂ
Sub: - - Grant ofTemporany StntusMazdoor.'
. Ref: - Your case in CAT/Guwahati in OANo. ___._ 57&&‘0’0 - :

With reference to the above, you are hereby intimated that as per the instructions of

the Hon’ ble CAT/Guwahati in the cas
were thoroughly scrutinized and examined by a ¢ committee in consu
committee was formed in this SSA as per the instructions of CGMT, Assa

'.,I

Memo No. Estt-9/12/PART-1/23 dtd. the 28-03-2000. e .
The committee after through scrutiny and examination of records su’bmi.t'ted its report

ltanon with the records. The
m Clrcle Guwahatl vide

to the undersigned.

As pet the said committee report, you were not found ehgible for. conferment of

Temporary Status Mazdoor under any scheme or order
by Telecom Commlssxon vide. order dt; 12-02- 1999 ont
you did not ‘fulfil the minimum eligibility cntena i.e.
1) You did not -complete 240 days work in Dep
preceedmg 01-08-1998. '
) You were not in engagement as on 01-08- 1998.
The commlttee did not recommend your n

artment of Telecom. in any_ calendar year

ame for conferment of Temporary Status
Mazdoor. ) :

Under the circumstances’ stated above, your reque

Mazdoor cannot be acceded to and as such your representanon stands, dnsposed of.

General Manager Telecom
Silchar SSA :: Silchar.

{‘Senara) Managef 'Telecorx

SICHAR -

¢ in OA No. referred above, your engagement particulars .-

of DOT, including one time relaxation given'.
he basis of your engagement records, as

st for granting Temporary Status.
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- DDPAR'I MENT OF TELECOMMUNICATIONS
OFFICE OF THE GENERAL MANAGER TELECOM SILCHAR
o SILCHAR GSA 11 SILCHAR

a--u---.----.c-—v-.---—i—’--a-;.i-i-- ..........................................
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Lh- Dad-
t Salll Che Dod -
Ucb)"(ff' . /\/{C #'//5 .
Sub: - Grant of Temporary Status Mazdoor '
_4R'e_,f: . Your-case in CAT/Guwahatr in OANo L 72 ool

With reference 10 the above, you are hereby mtrmated that as per the instructions o
‘the Hon'ble CAT /Guwahati in- the case in OA No referred above your engagement parncular
“were thoroughly scrutinized and examined by a cominittée ¢'in consultation with the records, Th
commrttee was formed in this SSA as per the instructions of CGMT, Assam Crrcle, Guwahati vid
Memo No. Estt-9/12/PART-1/23 dtd. the 28-03-2000. ) o
The committee after through scrutiny and exammatron of records submitted its repol
to the undersrgned ' ‘ '
As per the said commrttee report, you were not found elrgrble for conferment ¢
Temporary Status Mazdoor under any scheme of order of DOT, meludmg one time relaxation give
by Telecom Commrssron vide order dt. 12-02- 1999, on the basis of your engagement reoords, ¢
you did not fulfil the minimum elrgrbrlrty criteria i.e. , '
1) You did not compiete 240 days work in Department of Telecom. in any calendar ye:
preceedmg 01-08-1998. ~ L ' .

2) You were not in: engagement as on 01 08-1998.. . . - t
The committee did not recommend your ‘name for eonf_ermenf of Temporary Stati

”

Mazdoor.

Under the crrcumstances stated above, your request for granting Temporary Sttt
Mazdoor cannot be acceded to and as such your representatron stands, draposed of.

Gcneral Manager Telecom

Silchar SSA Silchar.

Gene'ra\ Nanage_r ‘ Telecon:
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AODI OF PAYMENT Le. HAnTE 2
MASTER ROLLIACG-17 BILLING/ A
R I | NO. OF | _PARTICULARS Le.VIL NO. ENGAGED] PASSING CVRICY TUAT
"7/ MONTH | - DAYS [PARTICULARS| Vr. No. |AMOUNT] BY WHOM [AUTHORITY PALL
“T October | 26 ACG-17 Nil | 442.00 | COT/SC_| DE/TDM-SC | AO(g)
November| 28 ACG-17 9 476.00 | COT/SG | DE/TDM-SC | AQ(0)
December| 31 MR 6 527.00 | COT/SC_| DE/TOM-SC | AD(c)
- 85 B
7988 | January -| 31 ~ACG-17 3 527.00 | _COT/SC_| DEMMDM-SC | _AD{c} /56
1088 | February 29 ACG-17 4 403.00 |Dy. TDE/SC| DEMTDM-5C | _ AQ(
1908 June 30 ACG-17 4 84750 |JTO(C) /SC| DEMDM-SC | AO(
7988 | November| 30 ACG-17 77188500 | AE(w)/RFL | DETDM-SC |~ AO(G)
120
7069 | January 31 ACG-17 B 97450 | AEW)HFL | DEFTOMESG [ AGE) A5
1989 | February 28 ACG-17 6 861.00 | AE(W)/HEL | DE/TDM-SC | _AQ(s) /430
1969 April - 25 ACG-17 15 | 768.75 | AE(W)/HFL | DE/TDM-SC '
1989 May 28 MR 71 861.00 | AEW)/HFL | DE/TDM-SC |
112 )
1691 | Oclober 15 ACG-17 a7 | 570.00 | AO(Q) /SC | DE/TDM-8C
7991 | December| 15~ dir/Vr 600.00 | AO(c) /SC | AO(r) 1SC
|30 A :
1992 | January 15 dir/Vr 500,60 | AO(©)/SC |_AG() 1SC._| A T
1992 January 15 dir/Vr 600.00 | AO(c) ISC | AO(c) /SC A G
1992 February 15 dir/Vr 600.00 [ AO() /SC | AO(e) 1SC AD(C) 156
1992 | February 14 dir/Vr 560.00 | AO(C)/SC | AO(Q) /SC |  AG(e) 4G .
1892 March 30 dir/Vr 1200.00 |'AO() ISC | AO(c) 1SC_| _AQ(c) 14C
1992 April 15 dir/vr 59 | 645.00 | AO(C)ISC | AO(c)/SC | AO)/SC |
1992 April 15 dit/Vir 58| 645.00 | AO() ISC | AO(Q) ISC | _ A /56 ¢
1992 May 15 dir/Ve £45.00 | AO(Q) /SC | AOE)ISC_|_ RO 15
1992 May | 15 dir/\ir 645.00 | AO(c) /SC | AO(c) /SC | AD() /5G| 4
1992 June 30 ~dir/Vr 120000 | AO() /SC | AO(c) /SC_| AG() /3G
1992 July 26 dir/Vr 1118.00 | AO(Q) /5C | AO(QJSC_|_AO() /56
1992 | Augusl 19 dir/Vr §17.00 | AO(c) /SC | AO(c)/SC_| AO(e) 15T |
1992 | September| 19 dir/Vr 874.00 | AO(C) /SC | AO(C) ISC_| AO(r) i ‘
1992 | Oclober 19 dir/Ve 874.00 | AO(C) /SC | AO(C) ISC_|  AQ(c) |
7992 | November| 19 dir/Vr 735 | 874.00 | AO() /SC | AO(c) ISC_| _A{e) 3G i
1992 | Decemuer| 15 dinIVr §60.00 | AO(c) /SC | AO(c) ISC N
296 . i
7993 | January | .26 ACG-17 23| 1040.00 | SDOT/SC | DE/TOM-SU | ) l
1993 February | . 18 dir/vr 874.00 | AO(c) ISC | AO(c) IS0 !
1993 | March 24 " dir/Vr 1104.00. | AO(C) ISC | AO(C) 18C !
1993 August 31 ACG-17 12 171395.00 | SDOT/SC | DE/MTOM-EC
100 - ' .
1998 March 1 ACG-17 70.00 | AO(C) /SC | DE/TDM-8C

SIGNATURE OF THi: COMMITTEE MEMBERS

Sankar Das
SDE (RRC)/GH
(Circle Office Member)

R 0

s BN SF YT c\‘,\

(M.R. Choudhury),
Sr. AL (Cash)

16 hie

OO0 the GMT, Silchar
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SR . ANNEXURE “C”(Page-2)
TICULARS FROM THE DATE OF INITIAL ENGAGEMENT W

MOJ THEAP?LICANT Mo MMNUL. HA@\UL LAG \I

AS UAL MAZDOOR

SR T Honth | No of | MODE OF PAYMENT Lo. AMOUNT &NGAGED BILLING/ ""'Nf ECE
| days | MASTER ROLL/ACGAT. BY WHOM PASSING AL WHO

PARTICULARS 1.6.. L ‘
- VOUCHER NOS.. AUTHORITY l“l‘;P/‘ll) )

T4 81 | ACGHY, V=1 914g'kewmﬂ,DE@&.Ao(G>'

* ; | ~}-A\>ﬁl;'-‘zzs< Aol Ve TSRS o
| Moy apme Ve Ol |y S
C |Jume | 3o |ACKD Yore 4 |92RS0| b~ "
o0) [l 2 ety Vo 8 Jloras | v | « |
1993 | Gapl |4 [hGeld Ir2ked> 18000 spo /el v
Sobl | R [BUY kel }S | B0 -0 y " L \
H29s] Al | 30 N Yo 66 1250w |+ i " o
ey | 1 poaz vem s fizasel % | -
7 |Pugudk-| F AeeAT- Yo SR [UTOB0 ) u o
o

/

7 ) : e e e

SIGNAUTE OF THE COMMITTEE MEMB ERS:

B

(Sankar Das) ] W dh M

ankar Das X \oudanul . ’
SDE(RRC/GH) .Sr. A.O.Cas! j@ z}L D.E. (Pé /\ﬂ\y\wﬁ
(Circlo Oftice Member) Q/Q the GMT{ O/Q the GMT/8c
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éﬁ J'PARTI(/ULARS FROM T1HE AT QL INT

TIAL ENGAGEMIENT.

ﬁ:on THE APPLICANT : DI PJ/\»D/% L QD/\NW o
’;\(SUAI MAZDOOR '
#“FVERR T ionlh | Noof | MODE OF PAYWENTLe. TAMOUNT | ENGAGED - BILLNG | NAME OF
' " | days | MASTER ROLL amsl BYWHOM | PASSING | AQ.WHD
VOUCHER NOS. AUTHORITY l*{/\-’_“?"P./-‘.e!).
7 /£

™

/

/

/

/

SIGNAUTE OF THE COMMITTEE MEMBERS:

(Sankar Das)

SDE(RRC/GH)

D

—emoudhs
( M.R.Choudhu

(Circle Qffice Member)

. Sr. AO.Cash
QO/0 the GM' (/}‘

rgz’)zc e

DE (:Q\)

s

Q70 the (RGBS




5 i gy B T e
S R | VOUCHER NOS. " | AUTHORITY | HAS PAID.
g [Apwil |20 | MR the-s -?4‘7—'50 AE_(Q/I-IFL DLE‘T’S.(_. Ao@yﬁc
E Mﬁﬁ 13\ M/ﬂ\ Voot |gT15IS y . [
NO\; {30 M/n. Vv-12 [ggsm| U Cu ,y
bee |2 M/p\ New-] %\L\‘.s’o “ "M b
1989 | Jor- |28 [ ™M /p\A\jh_.f)\ Q.ng, u } .
Thanel| s | Ackr V21| gva| ]
Mpml | 20 M/P\ Ve, 14 é}-_’*-@ T “
Bug |34 | MR et | R . .
N Sﬁ:’yr 12| Aot Ve - 412 3C0am| M .. «
1992 | Tume |1 [AGGl Vo 22 | 4800| v u -
hug 7 |heat i3 ngow| v g :
1933 | Manel —'\F—k /\'(Cv(i#\(-v.'xaj?\‘jgg /4 86-0v e t Y
hug |2 |Acl Vi3 | Sow| “ “
Q)ck:' 7 | Al Vae-d 7 | Blsim| v u .
NGV |3 [ACd Weeas [|3Tee | U N .
11994 [TJome | s /\c&ilq V.0 | 2050 | v . .
h\% SIS \/7,_-:1(; | 2950 « “
GabY |0 |NhelF Vw8 [13svw] . y
. CBCR; ES ‘I-\CC\—V{-‘\/%-SB \3§.r~av v “ k
: D-QQ_ DL NGAT N es 13S0 v - u
'\593" Jom |3l ACGAT V- 'm.s-rm u - Y
SIGNAUTE OF THE COVMITTEE MEMBERS ‘
L’\Z‘)WO 2 g d b
. (ssg?:lzﬁrltl();gﬂ) (NirR Ac.lglg;;?{q/g) nle

(Circle Office Member)

0/0 the GMTJ&Q

O/O the GMT/Sc




. TP v
: AMNLXQ_,.LL@&L) M

 OF IHEAPPLICANT S \ AR\,S}\ /\LAKHR »

bUALMAZDOOR ' }

No of | WODE OF PAVHENT T | AMOUNT | ENGAGED | BILLINGT |~ NAME OF L

days | MRSt o iT BYWHOM | PASSING | AO.WHO | 4

VOUCHER NOS. " | AUTHORITY | HAS PAID. :

. . see - i : g EN:

 Sepl 30 | AT, ¥l R8s Mf.m/HPL ;BE'T/SQ.. /‘\o@..’)/:x. ;gv

1989 [-Leto |2 [nuat Vo523 | Bk | : AP ;

1999 (Mot 180 Iace? Ve 32 | [T | o " g

1936 [-\\,L?)' 1 IPCely .82 | 34so| v o . :

1994 | 0cT |-3| [AGAT V-3¢ [13950] v I 4
~ |Dec |2 F\CC«*I.?{..A.\/«-Z%O | 29560 L v b
\day TJom | B AcCa-1F \(m—’{ﬂ | 39S- 0 v “ o L
Fek | 28 [ AC 1T Vmedl|]260w| - 4 » v
.// ‘

SIGNAUTE OF THE COMMITTEE MEMBERS:

g

* (Sankar Das) (M R. cmudl\@;i]/ IR }
SDE(RRC/GH) ‘ . St. A.0.Cash ’ , g
(Circle Office Member) : . 0/O the GM'{)‘W@ 0O/ the G MT/Sc 4
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ANNLXURE “C*(Page-2)

o
! "‘I\'fENT PARTICULARS FROM THE DATE QF INITIAL hNGAGTI\dTNI

[

v

frge 1
P/QA TH /MAZAK/}& NP
o | Nool /0D OF PAVWERTT | AWOUNT | "ENGAGED | BILLING | NAWE OF
T | days | M o te | BYWHOM | PASSING | AO.WHO
- | VoucHeR nos. | AUTHORITY | HAS PAD,
A—{IL?_ 5 /)Cé-/;_ ,Y.T_._.(g_. 20& 0 -.S)‘O’; ,l/u/:/! ne/oe ﬂ‘p.(nv)‘l/\/!;l‘. }
+ .
%98 MM/ N ,4.54‘/9- vor /6 | 8p.00 | T HAL vmg/gc v
B K 24,33, . . Y
Lo it & WaH V7unsy. 34p-0p |$p0 r/,y[)L ToElie
D0 g et s | G0w0 | T 2
/ - ' .
(99 A/)/wé 30 | A Ve 35T | 1350 00 ./'/“o///,rz w y
: , : o~ V , 2 ’ R 1/
/\/{3‘7)‘ |37 |earr- Va3l /3% o0 |20 f/#@ & |
Jl/vh,(’., 6 ,Z;.u,q,x VST ’)_70 oo | W Ir
\ﬁe,’s-f—- 130 A(‘é—/} Voo 43 _7350 00' Y W "o
/ S 4 o
Oci | 31 | Alh Vo 33, 139570_0 D y ’
wove | 30 Weers v 7 | 13G00 ) v
Dec |3 AT V96 | 1395700 R A r
1995 | el |28 |4y Va8 |1260°00 " |
Tt b ALGD v )2 | e o0 " ol .N' G
" 7 /9 ALLID~ Fr. 35 . }95:5"4’0 " N Vs
v 2 Incey Vo | 9000 | " /N if h
N N e
§ ” 1 MZ«/} Voo 36° | S0P Y 1 4
T e v e |desae |eohec | v |
SIGNAUTE, OF THE COI\dMlTTbE MISMBERS :
% ‘
&/ﬁ\&\‘“
(Sunkar Das) (I\’IR(,houdhcs)#ﬁK /C g ,
SDE(RRC/GH) Sr. A.O.Cash CDE@&A)
(Circle Office Member) 0/0 the GM {/g&t{; - 0/0 the GMT/Ge
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' ANNLXURL “C’(Page-2)

/\RS TROM TI H' DATL QF INITIAL LNGAGT MTN [

a4 ¢ } 5"‘)
. 4HRAME OF THE APPLICANT PRV) fA~/0 M AL Py S
.¢f'."_;"‘_v-CASUAIJ\/IAZDOOR o
s YEAR. WMonth | Nojof | WODE OF PAVWENTTa_ | AVIOUNT ENGAGED | BILLING] | NAWIEOF ~ S.
<73 A || deys | MASTER ROLLI ADOTT BYWHOM | PASSING | AQ.WHO
" "VOUCHER NOS. AUTHORITY | HAS PAID.
i
| ' 5
1996 oy 120 [pca13 vo 37 G000 | Sporfpee | Torfse | ap oot |
,ZZ(;,’." 21/ Misss Vo 24 /080 00 5 S T
Septo 5 hegrr- ves JFL | 2285700 ” " 'y
i
19F| Jone | 10 | AT 2un | 45D " X a4
Septl | 20 lm—/;. Vidadp| 70000 ” z I
Ocne 16 iy ~v7-»m, 300+060 Ao o 4
Nove | 19 Pegar vran by S00~00 | " v 1 ;
|\ Meakehs " /Héw/ VRN 30000 » doon y
/778 /.CC - 7‘ 5%, 92, h :
A
/1 v
- /
. /
SIGNAUTT, OF THE COMMITTEE MEMBERS: | S
e BOI
' (Sankax DaS) (MRCT?)TJ% \ﬁ LRA c») e
SDE(RRC/GH) - ‘sr. A.0.Ch f - D.E. (P&A)

O/0) the GMT/Sc

(Circle Oltice Member) O/0 the (‘M'{@C
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{, JNGAGEMENT PARTICULARS FROM THE DATE OF INITIAL ENGAGEMENT %
L NAME OF THE APPLICANT : PARIMAL MALAKAR.
L CASUAL MAZDOOR
- [ MODE OF PAYMENT i.c.
' : NO. | MASTER ROLL/ACG-17 BILLING/ | “°
OF 'PARTICULARS i.c. ENGAGED| PASSING | NAME OF A.0.
vEAR| MONTH |DAYS|PARTICULARS| Vr.No. |AMOUNT|BY WHOM | AUTHORITY WHO HAS PAID
1989 | April 25 ACG-17 15 768.75 | AE(W)/HFL| DE/TDM-SC | AO(Cash)/SC
1989 | May 31 MR 7 953.05 | AE(W)/HFL| DE/TDM-SC | AO(Cash)/SC
1989 | June 30 ACG-17 4 922.5 | AE(W)IHFL| DETDM-SC.| AO(Cash)/SC
1989 | August | 31 ACG-17 1 95325 | AE(W)IHFL| DETOM-SC | AO(Cash)/SC
117 :
1991 | January | 2 ACG-17 25826 | 69 |AE(W)HFL| DETDM-SC | AO(Cash)/SC
1991 | April 9 ACGA7T " [4.10&19] 321.75 |AE(W)HFL| DEMTDM-SC | AO(Cash)/SC
11 v " .
1992 | March 1 ACG-17 5 | 3775 [AE(W)HFL| DE/TDM-SC | AO(Cash)/SC
1892 | April 3 ACG-17 55856 | 120 |AE(W)HFL| DEMTOM-SC | AO(Cash)/SC
1992 | July 1 ACG-17 4 20 |AE(W)HFL| DE/TDM-SC | AO(Cash)/SC
1992 | December | 15 GG [71.15831] 620 | AE(W)HFL| DE/TOM-SC | AO(Cash)/SC
120
1993 | February | 12 ACG-17 9827 520 | AE(W)HFL| DE/TDM-SC | AO(Cash)/SC
1994 | February |- 5 ACG-17 64867 | 225 | SDOTVHFL | DE/TDM-SC | AO(Cash)/SC
1994 | April 30 ACG-17 37 1350 - | SDOT/HFL | DETDM-SC | AO(Cash)/SC
1994 | August | 31 ACG-17 34 795 | SDOT/HFL | DE/TOM-SC | AO(Cash)/SC
1994 | September | - 30 ACG-17 42 1350 | SDOT/HLK | DE/TDM-SC |. AO(Cash)/SC
1984 | October | 31 ACG-17 57 7395~ | SDOT/HFL | DE/TDM-SC | AO(Cash)iSC
1994 | December | 31 ACG-17 34 7395 | SDOT/HFL | DE/TDM-SC | AO(Cash)/SC
158 | - . e B P e
1995 | January | 31 ACG-17 70859 | 1395 | SDOT/HFL | DENDM-SC | AO(Cash)/SC
1995 | February | 28 ACG-17 33 1260 | SDOT/HFL | DE/TOM-SC |. AO(Cash)/SC
1695 | . April 30 ACG-17 39 1350 | SDOT/HFL | DE/TOM-SC | AO(Cash)/SC
1995 | June 23 ACG-17 5582 | 1890 | SDOT/HFL | DETDM-SC | AO(Cash)/SC
1995 | September| 19 ACG-17 35 856 | SDOT/HFL | DE/TOM-SC | AO(Cash)/SC
131 ‘ ' :
1996 | November | 5 ACG-17 16 255 | SDOT/HFL | DE/TDM-SC | AO(Cash)/SC
1997 | June 24 ACG-17 5840 | 1215 | SDOT/HFL DE/TDM-SC_|_AO(Cash)/SC
1997 | Sepicmber| 8 ACG-17 77 360 | SDOT/HFL | DE/TDM-SC | AO(Cash)/SC
1997 | .October | 6 “ACG-17 10 570 | SDOT/HFL | DE/TDM-SC | AO(Cash)/SC
1997 | November | 8 ACG-17 54 360 | SDOT/HFL | DETDM-SC | AO(Cash)/SC
_ » 3 ~ ' :
1998 | July 1 ACG-17 11 80 | SDOT/HFL | DE/TDM-SC | AO(Cash)/SC
1998 | August 1 ACG-17 19 80 | SDOT/HFL | DE/TOM-SC | AO(Cash)/SC
2 .
\ !
.3/9-\6(“1‘“(0 . ' .
(Sankar Das) (M.R.Choudhuaﬂ/é/?"l—- (LR )q\@,\(LK
SDE (RRC)/GH Sr-A.O. (Cash) - . D.E. (P&A) ]

O/O the GMT, Silchar 0/O the GMT, Silchar
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ANNEXURF “C”( Papc 2)

YN i, il W "' :
A ) ST b
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[ ' B 1
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o O) THE APPLICANT qcb
UAL MAZDOOR

W

QOJJ QO\&)\_@ KAM\M” : 5 Yad,

‘ “Honih | No of | 1ODE OF PAYMENT Lo. AVOUNT | ENGAGED | BiLLNGT | NAWE 6F
PO e mcuars e, BYWHOM | PASSING | AO.WHO
, " VOUCHER NOS. " | AUTHORITY | HAS PAID.
I . . e ”,«
% R P
l .. . /l‘ Y
/’
/) \
N
. ‘ .
/ ;
1 1
~ SIGNAUTf; OF THE COMMITTEE MEMBERS: T \.
- [ -0
,. ~(Sankar Das) (MRChoudhur;}{)/g/w_ RPab) q\b U
SDE(RRC/GH) Sr. A.0.Cash . DE. (P&A)
(Circle Oflice Member) /D the GM‘[/,&(\ 0/0 the GMT/Sc
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St ANNEXURE “C(Page-2)
E

Pz - OF THE APPLICANT L Shot - SAMBAY DAS
. ASUAL MAZDOOR ,

o o !
Y - — —
> ety -
B .

'ILLEMIE_Q_F_INIIIAL_EMGAQEMEM
14

VOUCHER NOS.

i YEAR Mon.(.h No of WIODE OF PAYMENT 1. AMOUNT | ENGAGED BILLING/ .NAME OF
: T 'dz_ays M’}ﬁ}\g’;gg&és’*ﬁf A7. BYWHOM | PASSING | A0.WHO
| AUTHORITY | HAS PAID.
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ho)/sef
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Ay f a1 (AR R se l3ase| shTR] v
Ok |3l [MCAT Nw-gg [12950| v . S
Do |21 AU\H‘ NARR L ALY v v
|1o9s Tom |31 5| hewlt Voo |13950] ¥ " K
1 Jume |G} (AT Voo29 [ To0 | v ‘
:rw»a N A F Ve )38 4ova| - . '
Pugy 19 | Al Vo -s | gssee | w " .
199, | Jom |15 Acaﬁl% I e
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| Som -

A6V V-1 160 |
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SIGNAUTE QF THE COMMITTEE ME;M_E_ EB_S:

q
mﬁjﬁmk e
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| oomorenemrss
OF PARTICULARS LLe. ENGAGED | PASSING | NAME O A.0.
YEAR| MONTH | DAYS| PARTICULARS Vr, No. [AMOUNT|BY WHOM AUTHORITY | WHO HAS PAID
1688 | February 27 MR 17 458 | AE(W)/HFL| DE/TDM-SC AO(Cash)/SC
1988 |  June 30 MR 1 847.5 |AE(W)HFL| DE/TDM-SC AO(Cash)y/sC
1988 July 31 MR 12 875.75 | AE(W)/HFL| DE/TDM-SC AQ(Cash)/SC
1988 | ' August 28 MR 2 826 SDOT/HFL'| DE/TDM-SC AQ(Cash)/sC
1988 | September{ 30 MR 4 885 | AE(W)Y/HFL| DETDM-SC AQ(Cash)/SC
1988 | October |21 MR 16 619.5 |AE(W)/HFL| DE/TDM-SC AQ(Cash)/s¢,
1988 | November | 30- MR 15 885 | AE(W)/HFL| DE/TDM-SC AQ(Cash)/SC
" 187~ .
10894  August 18 MR 18 553.5 | AE(W)/HFL| DE/TDM-SC AO(Cash)/SC
’ 18 o -
1990 |  August 1 ACG-17 17 30 AE(W)/HFL| DE/TDM-SC | AQ(Cash)yiSC
.\1
1991 | January 1 ACG-17 18 345 {AE(W)HFL| DE/TDM-SC AO(Cashy/SC
1991 | January 1 ACG-17 95 345 |AE(WYHFL] DE/TDM-SC AO(Cash)/SC
. 2 - .
1992 January 11 ACG-17 5,18,24 | 415.25 | SDOT/HFL DE/TDM-SC AO(Cash)/SC
1992 June 16 ACG-17 30& 32 640 | AE(WYHFL! DETDM-SC AQ(Cash)/SC
1892 | November| 8 ACG-17 - 8 320 [AE(W)/HFL| DE/TDM-SC AQO(Cash)/sC
35 .
1993 May 1 ACG-17 9 40 SDOT/HFL | DE/TDM-SC AOQ(Cashy/sC
1893 | September 2 ACG-17 24 ‘90 SDOT/HFL | DE/TDM-SC AQ(Cash)/SC
1993 | September| 6 ACG-17 57,41,33] 270 SDOT/HFL | DE/TDM-SC AO(Cash)/sC
1993 | September| 2 ACG-17 15 90 SDOT/HFL| DE/TDM-SC AQ(Cash)y/iSC
11 B .
1994 | January 5 ACG-17 10 225 |AE(W)YHFL| DE/TDM-SC AO(Cash)/sC
1994 | February 2 ACG-17 67 90 SDOT/HFL | DE/TDM-SC AQ(Cash)/SC
1994 June 30 ACG-17 ‘13 1395 | SDOT/MFL| DE/TDM-SC AQ(Ca sh)/SC |
1994 August 31 ACG-17 4 1385 | SDOT/HFL | :DE/TDM-SC AQ(Cas h);SC
1994 | Seplember| 30 ACG-17 35 1350 | SDOT/HFL| DE/TOM-SC AO(Cash)/sC
19084 [ Oclober 31 ACG-17 56 1395 | SDOT/HFL | DE/TDM-SC AO(Casty/sC
1994 | November [ 30° ACG-17 5 1350 | SDOT/HFL| DE/TOM-SC AO(Cash\/sC
1994 | December | 31 ACG-17 51 _1385 | SDOT/HFL| DE/TDM-SC AQ(Cash)/St,
190 .
1995 | January 31 ACG-17 41 1395 1 SDOT/HFL| DE/TDM-SC AO(Cash)/SC
1995 | February 28 ACG-17 34 1260 | SDOT/HFL | DE/TDM-SC AOQ(Cash)y/5C
1905 April 30 ACG-17 89 1350 [ SDOT/HFL| DE/TDM-SC AO(Cav.h)ISb
1995 July 19 ACG-17 25 855 SDOT/HFL | DE/TOM-SC AO((‘qsh)/.\C
1995 August 19 ACG-17 31 855 SDOT/HFL | DE/TDM-SC /\O(Cd_J_)luC
127
1996 | January 168 - ACG-17 11 720 SDQT/HFL | DE/TDM-SC AO(Ca‘ maG |
1996 | February | 24 ACG-17 -19 1060 | SDOT/HFL | DE/TDM-SC |° EE
- [ 1996 March 1 ACG-17 + 10 40 SDOT/HFL | DE/TDM-SC e
1996 June 16 ACG-17 5 855 SDOT/HFL | DE/TDM-SC AO((‘mh)’Sr‘
1996 | September| - .3 ACG-17 8 135 SDOT/HFL | DE/TOM-SC AQ(Cashy/&c
50 v
1997 March 8 ACG-17 58 380 SDOT/HFL | DE/TDM-SC | AO(Cash)iSG
19897 I September| 20 ACG-17 42865 900 SDOT/HFL | DE/TDM-SC | AQ(C f‘bh)/\.\b
1997 | November | 10 ACG-17 26 450 SDOT/HFL | DE/TDM-SC AOQ(Cashy/SC
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-7 ,| days | MASTER ROLL/ACG-17. BYWHOM | PASSING | A.Q.WHO
' AR 8. < | AUTHORITY | HAS PAID.
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N T | days AT BY WHOM | PASSING | AOQ.WHO
- PARTICULARS La.. " | AUTHORITY | HASPAID.*
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MODE OF PAYMENT i.c.

NO. | MASTER ROLL/ACG-17 - - BILLING/ .
. OF |PARTICULARS i.c.VR. Nos. ENGAGED | PASSING | NAME OF A.9. f
MONTH _|DAYS | PARTICULARS | Vr. No. [AMOUNT| BY WHOM | AUTHORITY | WHO JIAS PAID
January | -31 * ACG-17 1 914.50 | AE(W)/HFL| DE/TDM-SC | AG(CashyisC :
v 4 [11989 April 18 ACG-17 © 14 553.50 [AE(W)/MHFL| DE/TDM-SC | AQ(Cash)i5C .
. 1989 May 18 MR-5 T | 553.50 |[AE(W)/HFL| DE/TOM-SC AO(Cash)/SC
;| 1989 | .. June 19 “ACG-17 . 4 584.25 | AE(W)/HFL] DE/TDM-SC AOQ(Cash)/SC
R 20,32, 37 - . .
1990 June 8 ACG-17 39, 43,50] 207.00 |AE(W)/HFL] DE/TDM-SC AQ(Cash)/SC
~, 6.-' B ] ) , ]
1991 [ January 4- ACG-17 43,52,58 | 138.00 | AE(W)/HFL| DE/TDM-SC AQ(Cash)/SC
4 .. ‘ !
1992 April 30 ACG-17 9 465.00 | AE(W)/HFL| DE/TOM-SC | AQ(Casi)iat: ]
1992 June T4 'ACG-17 6 162.00 | JTO/HFL | DE/TDM-SC AMCasin/sC |
1992 June 4 ACG-17 16 160.00 | JTO/HFL | DE/TDM-SC | AC(Cas n;{_ﬂ_(,w_,‘:
1992 [ August 31 ACG-17 11&20 | 675.00 {AE(W)/HFL] DE/TDM-SC | AO(Cashyiac | {t
1992 | Seplember| - 11 ACG-17. 15 486.00 | SDOT/HFL | DE/TOM-SC | AQ(Cash)/SG |
1992 | December | 11 - ACG-17 13 530.00 |AE(W)/HFL| DE/TDM-SC | AC(Cash)iSC
91. : . .
1993 March 4 ‘ACG-17 15 162.00 | JTO/MHFL_| DE/TDM-SC [ AQ(Cash)y/Sc
1993 May 15 ACG-17 - | 827,51 | 600.00 | JTO/HFL | DE/TDM-SC AQ(Cash)/SC
19 < 3 .
1994 April 30 ACG-17 39 1350.00 | . SDOT/HFL | DE/TDM-SC AO(Cash)/SC
1994 June 30 ACG-17 41 1350.00 | SDOT/HFL | DE/TDM-SC | AO(Cash)/5C
1994 |  August 31 ACG-17 . " 36 1385.00 | SDOT/HFL [ DE/TDM-SC | AO(Cash)/SC
1994 | October 31 ACG-17 -27 1385.00 | SDOT/HFL [ DETDM-SC | AO(Cash)i5C
1994 | December | 31 ACG-17 23 1395.00 | SDOT/HFL | DE/TDM-SC AO(Cash)/SC .
163 ' . . '
1995 | January 31 - ACG-17 86 1365.00 | SDOT/HFL | DE/TDM-SC |  AO(Cash)/5C
. 31 . ' B ] :
1997 March -1 ACG-17 22 40.00 | SDOT/HFL | DE/TDM-SC | AO(Cash)/SC
1997 June 10 ACG-17 33 450.00 | SDOT/HFL | DE/TDM-SC | AQ(Cashy/SC
1997 | September| 20 ACG-17 41,64 900.00 | SDOT/HFL | DE/TDM-SC | AO(Cash)/SC
1997 | October 5 '+ ACG-17 110 250.00 | SDOT/HFL | DE/TDM-SC | AO(Cash)y/iSC
1997 | November | 18 ACG-17 46,75 | 900.00 | SDOT/HFL| DE/TDM-SC | AO(Cash)iSts
54 .
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